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STOCKHOLM CONVENTION ON PERSISTENT
ORGANIC POLLUTANTS

The Parties to this Convention,

Recognizing that persistent organic pollutants possess toxic properties, resist
degradation, bioaccumulate and are transported, through air, water and migratory
species, across international boundaries and deposited far from their place of
release, where they accumulate in terrestrial and aquatic ecosystems,

Aware of the health concerns, especially in developing countries, resulting
from local exposure to persistent organic pollutants, in particular impacts upon
women and, through them, upon future generations,

Acknowledging that the Arctic ecosystems and indigenous communities are
particularly at risk because of the biomagnification of persistent organic pollutants
and that contamination of their traditional foods is a public health issue,

Conscious of the need for global action on persistent organic pollutants,

Mindful of decision 19/13 C of 7 February 1997 of the Governing Council of
the United Nations Environment Programme to initiate international action to
protect human health and the environment through measures which will reduce
and/or eliminate emissions and discharges of persistent organic pollutants,

Recalling the pertinent provisions of the relevant international environmental
conventions, especially the Rotterdam Convention on the Prior Informed Consent
Procedure for Certain Hazardous Chemicals and Pesticides in International Trade,
and the Basel Convention on the Control of Transboundary Movements of
Hazardous Wastes and their Disposal including the regional agreements developed
within the framework of its Article 11,

Recalling also the pertinent provisions of the Rio Declaration on
Environment and Development and Agenda 21,

Acknowledging that precaution underlics the concerns of all the Parties and
is embedded within this Convention,

Recognizing that this Convention and other international agreements in the
tield of trade and the environment are mutually supportive,

Reaffirming that States have, in accordance with the Charter of the United
Nations and the principles of international law, the sovereign right to exploit their
own resources pursuant to their own environmental and developmental policies, and
the responsibility to ensure that activities within their jurisdiction or control do not
cause damage to the environment of other States or of areas beyond the limits of
national jurisdiction,



Taking into account the circumstances and particular requirements of
developing countries, in particular the least developed among them, and countries
with economies in transition, especially the need to strengthen their national
capabilities for the management of chemicals, including through the transfer of
technology, the provision of financial and technical assistance and the promotion of
cooperation among the Parties,

Taking full account of the Programme of Action for the Sustainable
Development of Small Island Developing States, adopted in Barbados on 6 May
1994,

Noting the respective capabilities of developed and developing countries, as
well as the common but differentiated responsibilities of States as set forth in
Principle 7 of the Rio Declaration on Environment and Development,

Recognizing the important contribution that the private sector and non-
governmental organizations can make to achieving the reduction and/or elimination
of emissions and discharges of persistent organic pollutants,

Underlining the importance of manufacturers of persistent organic pollutants
taking responsibility for reducing adverse effects caused by their products and for
providing information to users, Governments and the public on the hazardous
properties of those chemicals,

Conscious of the need to take measures to prevent adverse effects caused by
persistent organic pollutants at all stages of their life cycle,

Reaffirming Principle 16 of the Rio Declaration on Environment and
Development which states that national authorities should endeavour to promote the
internalization of environmental costs and the use of economic instruments, taking
into account the approach that the polluter should, in principle, bear the cost of
pollution, with due regard to the public interest and without distorting international
trade and investment,

Encouraging Parties not having regulatory and assessment schemes for
pesticides and industrial chemicals to develop such schemes,

Recognizing the importance of developing and using environmentally sound
alternative processes and chemicals,

Determined to protect human health and the environment from the harmful
impacts of persistent organic pollutants,

Have agreed as follows:



Article 1
Obijective

Mindful of the precautionary approach as set forth in Principle 15 of the Rio
Declaration on Environment and Development, the objective of this Convention is
to protect human health and the environment from persistent organic potlutants.

Article 2

Definitions
For the purposes of this Convention:

(a) “Party” means a State or regional economic integration organization
that has consented to be bound by this Convention and for which the Convention is
in force;

(b)  “Regional economic integration organization” means an organization
constituted by sovereign States of a given region to which its member States have
transferred competence in respect of matters governed by this Convention and
which has been duly authorized, in accordance with its internal procedures, to sign,
ratify, accept, approve or accede to this Convention;

(¢)  “Parties present and voting™ means Parties present and casting an
affirmative or negative vote.

Article 3

Measures to reduce or eliminate releases from
intentional production and use

1. Each Party shall:

_ (a)  Prohibit and/or take the legal and administrative measures necessary
to eliminate:

(i) Its production and use of the chemicals listed in Annex A
subject to the provisions of that Annex; and

(i)  Its import and export of the chemicals listed in Annex A in
accordance with the provisions of paragraph 2; and

(b)  Restrict its production and use of the chemicals listed in Annex B in
accordance with the provisions of that Annex.

2. Each Party shall take measures to ensure:

(a)  That a chemical listed in Annex A or Annex B is imported only:



(1)  For the purpose of environmentally sound disposal as set forth
in paragraph 1 (d) of Article 6; or

(i)  For a use or purpose which is permitted for that Party under
Annex A or Annex B;

(b)  That a chemical listed in Annex A for which any production or use
specific exemption is in effect or a chemical listed in Annex B for which any
production or use specific exemption or acceptable purpose is in effect, taking into
account any relevant provisions in existing international prior informed consent
instruments, is exported only:

(i)  For the purpose of environmentally sound disposal as set forth
in paragraph 1 (d) of Article 6;

(i)  To a Party which is permitted to use that chemical under Annex
A or Annex B; or

(iii) To a State not Party to this Convention which has provided an
annual certification to the exporting Party. Such certification
shall specify the intended use of the chemical and include a
statement that, with respect to that chemical, the importing
State is committed to:

a. Protect human health and the environment by taking the
necessary measures to minimize or prevent releases;

b. Comply with the provisions of paragraph | of Article 6;
and

C. Comply, where appropriate, with the provisions of
paragraph 2 of Part II of Annex B.

The certification shall also include any appropriate supporting
documentation, such as legislation, regulatory instruments, or
administrative or policy guidelines. The exporting Party shall
transmit the certification to the Secretariat within sixty days of
receipt.

(¢}  That a chemical listed in Annex A, for which production and use
specific exemptions are no longer in effect for any Party, is not exported from it

except for the purpose of environmentally sound disposal as set forth in paragraph |
(d) of Article 6;

(d)  For the purposes of this paragraph, the term “State not Party to this
Convention” shall include, with respect to a particular chemical, a State or regional
economic integration organization that has not agreed to be bound by the
Convention with respect to that chemical.



3. Each Party that has one or more regulatory and assessment schemes for new
pesticides or new industrial chemicals shall take measures to regulate with the aim
of preventing the production and use of new pesticides or new industrial chemicals
which, taking into consideration the criteria in paragraph 1 of Annex D, exhibit the
characteristics of persistent organic pollutants.

4, Each Party that has one or more regulatory and assessment schemes for
pesticides or industrial chemicals shall, where appropriate, take into consideration
within these schemes the criteria in paragraph 1 of Annex D when conducting
assessments of pesticides or industrial chemicals currently in use.

5. Except as otherwise provided in this Convention, paragraphs 1 and 2 shall
not apply to quantities of a chemical to be used for laboratory-scale research or as a
reference standard.

6. Any Party that has a specific exemption in accordance with Annex A or a
specific exemption or an acceptable purpose in accordance with Annex B shall take
appropriate measures to ensure that any production or use under such exemption or
purpose is carried out in a manner that prevents or minimizes human exposure and
release into the environment. For exempted uses or acceptable purposes that involve
intentional release into the environment under conditions of normal use, such
release shall be to the minimum extent necessary, taking into account any applicable
standards and guidelines.

Article 4
Register of specific exemptions

1. A Register is hereby established for the purpose of identifying the Parties
that have specific exemptions listed in Annex A or Annex B. It shall not identify
Parties that make use of the provisions in Annex A or Annex B that may be
exercised by all Parties. The Register shall be maintained by the Secretariat and
shall be available to the public.

2. The Register shall include:

(a) A list of the types of specific exemptions reproduced from Annex A
and Annex B;

(b) A list of the Parties that have a specific exemption listed under Annex
A or Annex B: and

(¢) A list of the expiry dates for each registered specific exemption.

3. Any State may, on becoming a Party, by means of a notification in writing to
the Secretariat, register for one or more types of specific exemptions listed in Annex
A or Annex B.



4. Unless an earlier date is indicated in the Register by a Party, or an exiension
is granted pursuant to paragraph 7, all registrations of specific exemptions shall
expire five years after the date of entry into force of this Convention with respect to
a particular chemical.

5. At its first meeting, the Conference of the Parties shall decide upon its
review process for the entries in the Register.

6. Prior to a review of an entry in the Register, the Party concerned shall submit
a report to the Secretariat justifying its continuing need for registration of that
exemption. The report shall be circulated by the Secretariat to all Parties. The
review of a registration shall be carried out on the basis of all available information.
Thereupon, the Conference of the Parties may make such recommendations to the
Party concerned as it deems appropriate.

7. The Conference of the Parties may, upon request from the Party concerned,
decide to extend the expiry date of a specific exemption for a period of up to five
years. In making its decision, the Conference of the Parties shall take due account of
the special circumstances of the developing country Parties and Parties with
economies in transition.

8. A Party may, at any time, withdraw an entry from the Register for a specific
exemption upon written notification to the Secretariat. The withdrawal shall take
effect on the date specified in the notification.

9. When there are no longer any Parties registered for a particular type of
specific exemption, no new registrations may be made with respect to it.

Article 5

Measures to reduce or eliminate releases
from unintentional production

Each Party shall at a minimum take the following measures to reduce the
total releases derived from anthropogenic sources of each of the chemicals listed in
Annex C, with the goal of their continuing minimization and, where feasible,
ultimate elimination:

(a) Dcvelop an action plan or, where appropriate, a regional or
subregional action plan within two years of the date of entry into force of this
Convention for it, and subsequently implement it as part of its implementation plan
specified in Article 7. designed to identify, characterize and address the release of
the chemicals listed in Annex C and to facilitate implementation of subparagraphs
(b) to (e). The action plan shall include the following elements:

(0 An evaluation of current and projected releases, including the
development and maintenance of source inventories and



release estimates, taking into consideration the source
categories identified in Annex C;

(i)  An evaluation of the efficacy of the laws and policies of the
Party relating to the management of such releases;

(iii)  Strategies to meet the obligations of this paragraph, taking into
account the evaluations in (i) and (ii);

(iv)  Steps to promote education and training with regard to, and
awareness of, those strategies;

(v) A review every five years of those strategies and of their
success in meeting the obligations of this paragraph; such
reviews shall be included in reports submitted pursuant to
Article 15;

(vi) A schedule for implementation of the action plan, including for
the strategies and measures identified therein;

(b)  Promote the application of available, feasible and practical measures
that can expeditiously achieve a realistic and meaningful level of release reduction
or source elimination;

(c¢)  Promote the development and, where it deems appropriate, require the
use of substitute or modified materials, products and processes to prevent the
formation and release of the chemicals listed in Annex C, taking into consideration
the general guidance on prevention and release reduction measures in Annex C and
guidelines to be adopted by decision of the Conference of the Parties;

(d) Promote and, in accordance with the implementation schedule of its
action plan, require the use of best available techniques for new sources within
source categories which a Party has identified as warranting such action in its action
plan, with a particular initial focus on source categories identified in Part Il of
Annex C. In any case, the requirement to use best available techniques for new
sources in the categories listed in Part II of that Annex shall be phased in as soon as
practicable but no later than four years after the entry into force of the Convention
for that Party. For the identified categories, Parties shall promote the use of best
environmental practices. When applying best available techniques and best
environmental practices, Parties should take into consideration the general guidance
on prevention and relcase reduction measures in that Annex and guidelines on best
available techniques and best environmental practices to be adopted by decision of
the Conference of the Parties;

(e)  Promote, in accordance with its action plan, the use of best available
techniques and best ecnvironmental practices:



(i)

For existing sources, within the source categories listed in Part
II of Annex C and within source categories such as those in
Part III of that Annex; and

For new sources, within source categories such as those listed
in Part IfI of Annex C which a Party has not addressed under
subparagraph (d).

When applying best available techniques and best environmental practices, Parties
should take into consideration the general guidance on prevention and release
reduction measures in Annex C and guidelines on best available techniques and best
environmental practices to be adopted by decision of the Conference of the Parties;

(f)  For the purposes of this paragraph and Annex C:

®

(ii)

(iii)

(iv)

(v)

(vi)

“Best available techniques” means the most effective and
advanced stage in the development of activities and their
methods of operation which indicate the practical suitability of
particular techniques for providing in principle the basis for
release limitations designed to prevent and, where that is not
practicable, generally to reduce releases of chemicals listed in
Part I of Annex C and their impact on the environment as a
whole. In this regard:

“Techniques” includes both the technology used and the way in
which the installation is designed, built, maintained, operated
and decommissioned;

“Available” techniques means those techniques that are
accessible to the operator and that are developed on a scale that
allows implementation in the relevant industrial sector, under
economically and technically viable conditions, taking into
consideration the costs and advantages; and

“Best” means most effective in achieving a high general level
of protection of the environment as a whole;

“Best environmental practices” means the application of the
most appropriate combination of environmental control
measures and strategies;

“New source™ means any source of which the construction or
substantial modification is commenced at least one year after
the date of:

a. Entry into force of this Convention for the Party
concerned: or



b. Entry into force for the Party concerned of an amendment
to Annex C where the source becomes subject to the
provisions of this Convention only by virtue of that
amendment.

(g)  Release limit values or performance standards may be used by a Party
to fulfill its commitments for best available techniques under this paragraph.

Article 6

Measures to reduce or eliminate releases
from stockpiles and wastes

1. In order to ensure that stockpiles consisting of or containing chemicals listed
either in Annex A or Annex B and wastes, including products and articles upon
becoming wastes, consisting of, containing or contaminated with a chemical listed
in Annex A, B or C, are managed in a manner protective of human health and the
environment, each Party shall:

(a)  Develop appropriate strategies for identifying:

(i)  Stockpiles consisting of or containing chemicals listed either in
Annex A or Annex B; and

(i) Products and articles in use and wastes consisting of,
containing or contaminated with a chemical listed in Annex A,
BorC;

(b) [dentify, to the cxtent practicable, stockpiles consisting of or
containing chemicals listed either in Annex A or Annex B on the basis of the
strategies referred to in subparagraph (a);

{(c) Manage stockpiles, as appropriate, in a safe, efficient and
environmentally sound manner. Stockpiles of chemicals listed either in Annex A or
Annex B, after they are no longer allowed to be used according to any specific
exemption specified in Annex A or any specific exemption or acceptable purpose
specified in Annex B, except stockpiles which are allowed to be exported according
to paragraph 2 of Article 3, shall be deemed to be waste and shall be managed in
accordance with subparagraph (d);

(d)  Take appropriate measures so that such wastes. including products
and articles upon becoming wastes, are:

(1) Handled, collected, transported and stored in an
environmentally sound manner;

(i)  Disposed of in such a way that the persistent organic pollutant
content is destroyed or irreversibly transformed so that they do
not exhibit the characteristics of persistent organic pollutants or



otherwise disposed of in an environmentally sound manner
when destruction or irreversible transformation does not
represent the environmentally preferable option or the
persistent organic pollutant content is low, taking into account
international rules, standards, and guidelines, including those
that may be developed pursuant to paragraph 2, and relevant
global and regional regimes governing the management of
hazardous wastes;

(iii) Not permitted to be subjected to disposal operations that may
lead to recovery, recycling, reclamation, direct reuse or
alternative uses of persistent organic pollutants; and

(iv)  Not transported across international boundaries without taking
into account relevant international rules, standards and
guidelines;

(e} Endeavour to develop appropriate strategies for identifying sites
contaminated by chemicals listed in Annex A, B or C; if remediation of those sites
is undertaken it shall be performed in an environmentally sound manner.

2. The Conference of the Parties shall cooperate closely with the appropriate
bodies of the Basel Convention on the Control of Transboundary Movements of
Hazardous Wastes and their Disposal to, inter alia:

(a)  Establish levels of destruction and irreversible transformation
necessary to ensure that the characteristics of persistent organic pollutants as
specified in paragraph 1 of Annex D are not exhibited;

(b)  Determine what they consider to be the methods that constitute
environmentally sound disposal referred to above; and

(c)  Work to establish, as appropriate, the concentration levels of the
chemicals listed in Annexes A, B and C in order to define the low persistent organic
pollutant content referred to in paragraph 1 (d) (ii).

Article 7
[mplementation plans
l. Each Party shall:

(a)  Develop and endeavour to implement a plan for the implementation of
its obligations under this Convention,

(b)  Transmit its implementation plan to the Conference of the Parties
within two years of the date on which this Convention enters into force for it; and
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(¢) Review and update, as appropriate, its implementation plan on a
periodic basis and in a manner to be specified by a decision of the Conference of the
Parties.

2. The Parties shall, where appropriate, cooperate directly or through global,
regional and subregional organizations, and consult their national stakeholders,
including women’s groups and groups involved in the health of children, in order to
facilitate the development, implementation and updating of their implementation
plans.

3. The Parties shall endeavour to utilize and, where necessary, establish the
means to integrate national implementation plans for persistent organic pollutants in
their sustainable development strategies where appropriate.

Article 8

Listing of chemicals in Annexes A. B and C

1. A Party may submit a proposal to the Secretariat for listing a chemical in
Annexes A, B and/or C. The proposal shall contain the information specified in
Annex D. In developing a proposal, a Party may be assisted by other Parties and/or
by the Secretariat.

2. The Secretariat shall verify whether the proposal contains the information
specified in Annex D. If the Secretariat is satisfied that the proposal contains the
information so specified, it shall forward the proposal to the Persistent Organic
Pollutants Review Committee.

3. The Committee shall examine the proposal and apply the screening criteria
specified in Annex D in a flexible and transparent way, taking all information
provided into account in an integrative and balanced manner.

4. If the Committee decides that:

(a) 1t is satisfied that the screening criteria have been fulfilled, it shall,
through the Secretariat, make the proposal and the evaluation of the Committee
available to all Parties and observers and invite them to submit the information
specified in Annex E; or

(b)  Itis not satisfied that the screening criteria have been fulfilled, it shall,
through the Secretariat, inform all Parties and observers and make the proposal and
the evaluation of the Committee available to all Parties and the proposal shall be set
aside.

5. Any Party may resubmit a proposal to the Committee that has been set aside
by the Committee pursuant to paragraph 4. The resubmission may include any
concerns of the Party as well as a justification for additional consideration by the
Committee. If. following this procedure, the Committee again sets the proposal
aside, the Party may challenge the decision of the Committee and the Conference of

~-11-



the Parties shall consider the matter at its next session. The Conference of the
Parties may decide, based on the screening criteria in Annex D and taking into
account the evaluation of the Committee and any additional information provided
by any Party or observer, that the proposal should proceed.

6. Where the Committee has decided that the screening criteria have been
fulfilled, or the Conference of the Parties has decided that the proposal should
proceed, the Committee shall further review the proposal, taking into account any
relevant additional information received, and shall prepare a draft risk profile in
accordance with Annex E. It shall, through the Secretariat, make that draft available
to all Parties and observers, collect technical comments from them and, taking those
comments into account, complete the risk profile.

7. If, on the basis of the risk profile conducted in accordance with Annex E, the
Committee decides:

(a)  That the chemical is likely as a result of its long-range environmental
transport to lead to significant adverse human health and/or environmental effects
such that global action is warranted, the proposal shall proceed. Lack of full
scientific certainty shall not prevent the proposal from proceeding. The Committee
shall, through the Secretariat, invite information from all Parties and observers
relating to the considerations specified in Annex F. It shall then prepare a risk
management evaluation that includes an analysis of possible control measures for
the chemical in accordance with that Annex; or

(b)  That the proposal should not proceed, it shall, through the Secretariat,
make the risk profile available to all Parties and observers and set the proposal
aside.

8. For any proposal set aside pursuant to paragraph 7 (b), a Party may request
the Conference of the Parties to consider instructing the Committee to invite
additional information from the proposing Party and other Parties during a period
not to exceed one year. After that period and on the basis of any information
received, the Committee shall reconsider the proposal pursuant to paragraph 6 with
a priority to be decided by the Conference of the Parties. If, following this
procedure, the Committee again sets the proposal aside, the Party may challenge the
decision of the Committee and the Conference of the Parties shall consider the
matter at its next session. The Conference of the Parties may decide, based on the
risk profile prepared in accordance with Annex E and taking into account the
evaluation of the Committee and any additional information provided by any Party
or observer, that the proposal should proceed. If the Conference of the Parties
decides that the proposal shall proceed. the Committee shall then prepare the risk
management evaluation.

9. The Committee shall, based on the risk profile referred to in paragraph 6 and

the risk management evaluation referred to in paragraph 7 (a) or paragraph 8,
recommend whether the chemical should be considered by the Conference of the

-12-



Parties for listing in Annexes A, B and/or C. The Conference of the Parties, taking
due account of the recommendations of the Committee, including any scientific
uncertainty, shall decide, in a precautionary manner, whether to list the chemical,
and specify its related control measures, in Annexes A, B and/or C.

Article 9
Information exchange

1. Each Party shall facilitate or undertake the exchange of information relevant
to:

(a)  The reduction or elimination of the production, use and release of
persistent organic pollutants; and

(b)  Alternatives to persistent organic pollutants, including information
relating to their risks as well as to their economic and social costs.

2. The Parties shall exchange the information referred to in paragraph 1 directly
or through the Secretariat.

3. Each Party shall designate a national focal point for the exchange of such
information.

4. The Secretariat shall serve as a clearing-house mechanism for information on
persistent organic pollutants, including information provided by Parties,
intergovernmental organizations and non-governmental organizations.

5. For the purposes of this Convention, information on health and safety of
humans and the environment shall not be regarded as confidential. Parties that
exchange other information pursuant to this Convention shall protect any
confidential information as mutually agreed.

Article 10

Public information, awareness and education

1. Each Party shall, within its capabilities, promote and facilitate:

(a) Awareness among its policy and decision makers with regard to
persistent organic pollutants;

{(b)  Provision to the public of all available information on persistent
organic pollutants, taking into account paragraph 5 of Article 9;

(¢)  Development and implementation, especially for women, children and
the least educated, of educational and public awareness programmes on persistent
organic pollutants, as well as on their health and environmental effects and on their
alternatives:
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(d)  Public participation in addressing persistent organic pollutants and
their health and environmental effects and in developing adequate responses,
including opportunities for providing input at the national level regarding
implementation of this Convention;

(¢) Training of workers, scientists, educators and technical and
managerial personnel;

(f)  Development and exchange of educational and public awareness
materials at the national and international levels; and

(g) Development and implementation of education and training
programmes at the national and internationai levels.

2. Each Party shall, within its capabilities, ensure that the public has access to
the public information referred to in paragraph | and that the information is kept up-
to-date.

3. Each Party shall, within its capabilities, encourage industry and professional
users to promote and facilitate the provision of the information referred to in
paragraph | at the national level and, as appropriate, subregional, regional and
global levels.

4. In providing information on persistent organic pollutants and their
alternatives, Parties may use safety data sheets, reports, mass media and other
means of communication, and may establish information centres at national and
regional levels.

5. Each Party shall give sympathetic consideration to developing mechanisms,
such as pollutant release and transfer registers, for the collection and dissemination
of information on estimates of the annual quantities of the chemicals listed in
Annex A, B or C that are released or disposed of.

Article 11
Research, development and monitoring

I. The Parties shall, within their capabilities, at the national and international
levels, encourage and/or undertake appropriate research, development, monitoring
and cooperation pertaining to persistent organic pollutants and, where relevant, to
their alternatives and to candidate persistent organic pollutants, including on their:

(a)  Sources and releases into the environment;
(b)  Presence, levels and trends in humans and the environment;
(¢)  Environmental transport, fate and transformation;

(d)  Effects on human health and the environment;
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(¢)  Socio-economic and cultural impacts;
(f)  Release reduction and/or elimination; and

(g) Harmonized methodologies for making inventories of generating
sources and analytical techniques for the measurement of releases.

2. In undertaking action under paragraph 1, the Parties shall, within their
capabilities:

(@) Support and further develop, as appropriate, international
programmes, networks and organizations aimed at defining, conducting, assessing
and financing research, data collection and monitoring, taking into account the need
to minimize duplication of effort;

(b)  Support national and international efforts to strengthen national
scientific and technical research capabilities, particularly in developing countries
and countries with economies in transition, and to promote access to, and the
exchange of, data and analyses;

(c)  Take into account the concerns and needs, particularly in the field of
financial and technical resources, of developing countries and countries with
economies in transition and cooperate in improving their capability to participate in
the efforts referred to in subparagraphs (a) and (b);

(d)  Undertake research work geared towards alleviating the effects of
persistent organic pollutants on reproductive health;

(e) Make the results of their research, development and monitoring
activities referred to in this paragraph accessible to the public on a timely and
regular basis; and

(f)  Encourage and/or undertake cooperation with regard to storage and
maintenance of information generated from research, development and monitoring.

Article 12

Technical assistance

1. The Parties recognize that rendering of timely and appropriate technical
assistance in response to requests from developing country Parties and Parties with
economies in transition is essential to the successful implementation of this
Convention.

2. The Parties shall cooperate to provide timely and appropriate technical
assistance to developing country Parties and Parties with economies in transition, to
assist them, taking into account their particular needs, to develop and strengthen
their capacity to implement their obligations under this Convention.
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3. In this regard, technical assistance to be provided by developed country
Parties, and other Parties in accordance with their capabilities, shall include, as
appropriate and as mutually agreed, technical assistance for capacity-building
relating to implementation of the obligations under this Convention. Further
guidance in this regard shall be provided by the Conference of the Parties.

4, The Parties shall establish, as appropriate, arrangements for the purpose of
providing technical assistance and promoting the transfer of technology to
developing country Parties and Parties with economies in transition relating to the
implementation of this Convention. These arrangements shall include regional and
subregional centres for capacity-building and transfer of technology to assist
developing country Parties and Parties with economies in transition to fulfil their
obligations under this Convention. Further guidance in this regard shall be provided
by the Conference of the Parties.

5. The Parties shall, in the context of this Article, take full account of the
specific needs and special situation of least developed countries and small island
developing states in their actions with regard to technical assistance.

Article 13

Financial resources and mechanisms

1. Each Party undertakes to provide, within its capabilities, financial support
and incentives in respect of those national activities that are intended to achieve the
objective of this Convention in accordance with its national plans, priorities and
programmes.

2. The developed country Parties shall provide new and additional financial
resources to enable developing country Parties and Parties with economies in
transition to meet the agreed full incremental costs of implementing measures
which fulfill their obligations under this Convention as agreed between a recipient
Party and an entity participating in the mechanism described in paragraph 6. Other
Parties may also on a voluntary basis and in accordance with their capabilities
provide such financial resources. Contributions from other sources should also be
encouraged. The implementation of these commitments shall take into account the
need for adequacy, predictability, the timely flow of funds and the importance of
burden sharing among the contributing Parties.

3. Developed country Parties, and other Parties in accordance with their
capabilities and in accordance with their national plans, priorities and programmes,
may also provide and developing country Parties and Parties with economies in
transition avail themselves of financial resources to assist in their implementation of
this Convention through other bilateral, regional and multilateral sources or
channels.

4. The extent to which the developing country Parties will effectively
implement their commitments under this Convention will depend on the effective
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implementation by developed country Parties of their commitments under this
Convention relating to financial resources, technical assistance and technology
transfer. The fact that sustainable economic and social development and eradication
of poverty are the first and overriding priorities of the developing country Parties
will be taken fully into account, giving due consideration to the need for the
protection of human health and the environment.

5. The Parties shall take full account of the specific needs and special situation
of the least developed countries and the small island developing states in their
actions with regard to funding.

6. A mechanism for the provision of adequate and sustainable financial
resources to developing country Parties and Parties with economies in transition on
a grant or concessional basis to assist in their implementation of the Convention is
hereby defined. The mechanism shall function under the authority, as appropriate,
and guidance of, and be accountable to the Conference of the Parties for the
purposes of this Convention. Its operation shall be entrusted to one or more entities,
including existing international entities, as may be decided upon by the Conference
of the Parties. The mechanism may also include other entities providing
multilateral, regional and bilateral financial and technical assistance. Contributions
to the mechanism shall be additional to other financial transfers to developing
country Parties and Parties with economies in transition as reflected in, and in
accordance with, paragraph 2.

7. Pursuant to the objectives of this Convention and paragraph 6, the
Conference of the Parties shall at its first meeting adopt appropriate guidance to be
provided to the mechanism and shall agree with the entity or entities participating in
the financial mechanism upon arrangements to give effect thereto. The guidance
shall address, inter alia:

(a)  The determination of the policy, strategy and programme priorities, as
well as clear and detailed criteria and guidelines regarding eligibility for access to
and utilization of financial resources including monitoring and evaluation on a
regular basis of such utilization;

(b) The provision by the entity or entities of regular reports to the
Conference of the Parties on adequacy and sustainability of funding for activities
relevant to the implementation of this Convention;

(c)  The promotion of multiple-source funding approaches, mechanisms
and arrangements;

(d)  The modalities for the determination in a predictable and identifiable
manner of the amount of funding necessary and available for the implementation of
this Convention, keeping in mind that the phasing out of persistent organic
pollutants might require sustained funding, and the conditions under which that
amount shall be periodically reviewed: and
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(¢) The modalities for the provision to interested Parties of assistance
with needs assessment, information on available sources of funds and on funding
patterns in order to facilitate coordination among them.

8. The Conference of the Parties shall review, not later than its second meeting
and thereafter on a regular basis, the effectiveness of the mechanism established
under this Article, its ability to address the changing needs of the developing
country Parties and Parties with economies in transition, the criteria and guidance
referred to in paragraph 7, the level of funding as well as the effectiveness of the
performance of the institutional entities entrusted to operate the financial
mechanism. It shall, based on such review, take appropriate action, if necessary, to
improve the effectiveness of the mechanism, including by means of
recommendations and guidance on measures to ensure adequate and sustainable
funding to meet the needs of the Parties.

Article 14
Interim financial arrangements

The institutional structure of the Global Environment Facility, operated in
accordance with the Instrument for the Establishment of the Restructured Global
Environment Facility, shall, on an interim basis, be the principal entity entrusted
with the operations of the financial mechanism referred to in Article 13, for the
period between the date of entry into force of this Convention and the first meeting
of the Conference of the Parties, or until such time as the Conference of the Parties
decides which institutional structure will be designated in accordance with Article
13. The institutional structure of the Global Environment Facility should fulfill this
function through operational measures related specifically to persistent organic
pollutants taking into account that new arrangements for this area may be needed.

Article 15
Reporting

1. Each Party shall report to the Conference of the Parties on the measures it
has taken to impiement the provisions of this Convention and on the effectiveness
of such measures in meeting the objectives of the Convention.

2. Each Party shall provide to the Secretariat:

(a)  Statistical data on its total quantities of production, import and export
of each of the chemicals listed in Annex A and Annex B or a reasonable estimate of
such data; and

(b) To the extent practicable, a list of the States from whjch it has

imported each such substance and the States to which it has exported each such
substance.
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3. Such reporting shall be at periodic intervals and in a format to be decided by
the Conference of the Parties at its first meeting.

Article 16
Effectiveness evaluation

l. Commencing four years after the date of entry into force of this Convention,
and periodically thereafter at intervals to be decided by the Conference of the
Parties, the Conference shall evaluate the effectiveness of this Convention.

2. In order to facilitate such evaluation, the Conference of the Parties shall, at
its first meeting, initiate the establishment of arrangements to provide itself with
comparable monitoring data on the presence of the chemicals listed in Annexes A,
B and C as well as their regional and global environmental transport. These
arrangements:

(a) Should be implemented by the Parties on a regional basis when
appropriate, in accordance with their technical and financial capabilities, using
existing monitoring programmes and mechanisms to the extent possible and
promoting harmonization of approaches;

(b) May be supplemented where necessary, taking into account the
differences between regions and their capabilities to implement monitoring
activities; and

(c)  Shall include reports to the Conference of the Parties on the results of
the monitoring activities on a regional and global basis at intervals to be specified
by the Conference of the Parties.

3. The evaluation described in paragraph ! shall be conducted on the basis of
available scientific, environmental, technical and economic information, including:

(a) Reports and other monitoring information provided pursuant to
paragraph 2; '

(b)  National reports submitted pursuant to Article 15; and

(c) Non-compliance information provided pursuant to the procedures
established under Article 17.

Article 17
Non-compliance

The Conference of the Parties shall, as soon as practicable, develop and
approve procedures and institutional mechanisms for determining non-compliance
with the provisions of this Convention and for the treatment of Parties found to be
in non-compliance.
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Article 18

Settlement of disputes

1. Parties shall settle any dispute between them concerning the interpretation or
application of this Convention through negotiation or other peaceful means of their
own choice.

2. When ratifying, accepting, approving or acceding to the Convention, or at
any time thereafter, a Party that is not a regional economic integration organization
may declare in a written instrument submitted to the depositary that, with respect to
any dispute concerning the interpretation or application of the Convention, it
recognizes one or both of the following means of dispute settlement as compulsory
in relation to any Party accepting the same obligation:

(a)  Arbitration in accordance with procedures to be adopted by the
Conference of the Parties in an annex as soon as practicable;

(b)  Submission of the dispute to the International Court of Justice.

3. A Party that is a regional economic integration organization may make a
declaration with like effect in relation to arbitration in accordance with the
procedure referred to in paragraph 2 (a).

4. A declaration made pursuant to paragraph 2 or paragraph 3 shall remain in
force until it expires in accordance with its terms or until three months after written
notice of its revocation has been deposited with the depositary.

5. The expiry of a declaration, a notice of revocation or a new declaration shall
not in any way affect proceedings pending before an arbitral tribunal or the
International Court of Justice unless the parties to the dispute otherwise agree.

6. If the parties to a dispute have not accepted the same or any procedure
pursuant to paragraph 2, and if they have not been able to settle their dispute within
twelve months following notification by one party to another that a dispute exists
between them, the dispute shall be submitted to a conciliation commission at the
request of any party to the dispute. The conciliation commission shall render a
report with recommendations. Additional procedures relating to the conciliation
commission shall be included in an annex to be adopted by the Conference of the
Parties no later than at its second meeting.

Article 19

Conference of the Parties
1. A Conference of the Parties is hereby established.

2. The first meeting of the Conference of the Parties shall be convened by the
Executive Director of the United Nations Environment Programme no later than
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one year after the entry into force of this Convention. Thereafter, ordinary meetings
of the Conference of the Parties shall be held at regular intervals to be decided by
the Conference.

3. Extraordinary meetings of the Conference of the Parties shall be held at such
other times as may be deemed necessary by the Conference, or at the written
request of any Party provided that it is supported by at least one third of the Parties.

4. The Conference of the Parties shall by consensus agree upon and adopt at its
first meeting rules of procedure and financial rules for itself and any subsidiary
bodies, as well as financial provisions governing the functioning of the Secretariat.

5. The Conference of the Parties shall keep under continuous review and
evaluation the implementation of this Convention. It shall perform the functions
assigned to it by the Convention and, to this end, shall:

(a)  Establish, further to the requirements of paragraph 6, such subsidiary
bodies as it considers necessary for the implementation of the Convention;

(b) Cooperate, where appropriate, with competent international
organizations and intergovernmental and non-governmental bodies; and

(¢) Regularly review all information made available to the Parties
pursuant to Article 15, including consideration of the effectiveness of paragraph 2
(b) (ii1) of Article 3;

(d)  Consider and undertake any additional action that may be required for
the achievement of the objectives of the Convention.

6. The Conference of the Parties shall, at its first meeting, establish a subsidiary
body to be called the Persistent Organic Pollutants Review Committee for the
purposes of performing the functions assigned to that Committee by this
Convention. In this regard:

(a)  The members of the Persistent Organic Pollutants Review Committee
shall be appointed by the Conference of the Parties. Membership of the Committee
shall consist of government-designated experts in chemical assessment or
management. The members of the Committee shall be appointed on the basis of
equitable geographical distribution;

(b)  The Conference of the Parties shall decide on the terms of reference,
organization and operation of the Committee; and

(c)  The Committee shall make every effort to adopt its recommendations
by consensus. If all efforts at consensus have been exhausted, and no consensus
reached, such recommendation shall as a last resort be adopted by a two-thirds
majority vote of the members present and voting.



7. The Conference of the Parties shall, at its third meeting, evaluate the
continued need for the procedure contained in paragraph 2 (b) of Article 3,
including consideration of its effectiveness.

8. The United Nations, its specialized agencies and the International Atomic
Energy Agency, as well as any State not Party to this Convention, may be
represented at meetings of the Conference of the Parties as observers. Any body or
agency, whether national or international, governmental or non-governmental,
qualified in matters covered by the Convention, and which has informed the
Secretariat of its wish to be represented at a meeting of the Conference of the
Parties as an observer may be admitted unless at least one third of the Parties
present object. The admission and participation of observers shall be subject to the
rules of procedure adopted by the Conference of the Parties.

Article 20

Secretariat
1. A Secretariat is hereby established.
2. The functions of the Secretariat shall be:

(a) To make arrangements for meetings of the Conference of the Parties
and its subsidiary bodies and to provide them with services as required;

(b) To facilitate assistance to the Parties, particularly developing country
Parties and Parties with economies in transition, on request, in the implementation
of this Convention;

(c) To ensure the necessary coordination with the secretariats of other
relevant international bodies;

(d) To prepare and make available to the Parties periodic reports based on
information received pursuant to Article 15 and other available information;

(e)  To enter, under the overall guidance of the Conference of the Parties,
into such administrative and contractual arrangements as may be required for the
effective discharge of its functions; and

(f)  To perform the other secretariat functions specified in this Convention
and such other functions as may be determined by the Conference of the Parties.
3. The secretariat functions for this Convention shall be performed by the
Executive Director of the United Nations Environment Programme, unless the
Conference of the Parties decides, by a three-fourths majority of the Parties present

and voting, to entrust the secretariat functions to one or more other international
organizations.
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Article 21

Amendments to the Convention

1. Amendments to this Convention may be proposed by any Party.

2. Amendments to this Convention shall be adopted at a meeting of the
Conference of the Parties. The text of any proposed amendment shall be
communicated to the Parties by the Secretariat at least six months before the
meeting at which it is proposed for adoption. The Secretariat shall also
communicate proposed amendments to the signatories to this Convention and, for
information, to the depositary.

3. The Parties shall make every effort to reach agreement on any proposed
amendment to this Convention by consensus. If all efforts at consensus have been
exhausted, and no agreement reached, the amendment shall as a last resort be
adopted by a three-fourths majority vote of the Parties present and voting.

4. The amendment shall be communicated by the depositary to all Parties for
ratification, acceptance or approval.

5. Ratification, acceptance or approval of an amendment shall be notified to the
depositary in writing. An amendment adopted in accordance with paragraph 3 shall
enter into force for the Parties having accepted it on the ninetieth day after the date
of deposit of instruments of ratification, acceptance or approval by at least three-
fourths of the Parties. Thereafter, the amendment shall enter into force for any other
Party on the ninetieth day after the date on which that Party deposits its instrument
of ratification, acceptance or approval of the amendment.

Article 22
Adoption and amendment of annexes

1. Annexes to this Convention shall form an integral part thereof and, unless
expressly provided otherwise, a reference to this Convention constitutes at the same
time a reference to any annexes thereto.

2. Any additional annexes shall be restricted to procedural, scientific, technical
or administrative matters.

3. The following procedure shall apply to the proposal, adoption and entry into
force of additional annexes to this Convention:

(a)  Additional annexes shall be proposed and adopted according to the
procedure laid down in paragraphs 1, 2 and 3 of Article 21;

(b)  Any Party that is unable to accept an additional annex shall so notify
the depositary, in writing, within one year from the date of communication by the
depositary of the adoption of the additional annex. The depositary shall without
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delay notify all Parties of any such notification received. A Party may at any time
withdraw a previous notification of non-acceptance in respect of any additional
annex, and the annex shall thereupon enter into force for that Party subject to
subparagraph (c); and

(c)  On the expiry of one year from the date of the communication by the
depositary of the adoption of an additional annex, the annex shall enter into force
for all Parties that have not submitted a notification in accordance with the
provisions of subparagraph (b).

4, The proposal, adoption and entry into force of amendments to Annex A, B or
C shall be subject to the same procedures as for the proposal, adoption and entry
into force of additional annexes to this Convention, except that an amendment to
Annex A, B or C shall not enter into force with respect to any Party that has made a
declaration with respect to amendment to those Annexes in accordance with
paragraph 4 of Article 25, in which case any such amendment shall enter into force
for such a Party on the ninetieth day after the date of deposit with the depositary of
its instrument of ratification, acceptance, approval or accession with respect to such
amendment.

5. The following procedure shall apply to the proposal, adoption and entry into
force of an amendment to Annex D, E or F:

(a) Amendments shall be proposed according to the procedure in
paragraphs 1 and 2 of Article 21;

(b)  The Parties shall take decisions on an amendment to Annex D, E or F
by consensus; and

(¢) A decision to amend Annex D, E or F shall forthwith be
communicated to the Parties by the depositary. The amendment shall enter into
force for all Parties on a date to be specified in the decision.

6. If an additional annex or an amendment to an annex is related to an
amendment to this Convention, the additional annex or amendment shall not enter
into force until such time as the amendment to the Convention enters into force.

Article 23
Right to vote

1. Each Party to this Convention shall have one vote, except as provided for in
paragraph 2.
2. A regional economic integration organization, on matters within its

competence, shall exercise its right to vote with a number of votes equal to the
number of its member States that are Parties to this Convention. Such an
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organization shall not exercise its right to vote if any of its member States exercises
its right to vote, and vice versa.

Article 24
Signature

This Convention shall be open for signature at Stockholm by all States and
regional economic integration organizations on 23 May 2001, and at the United
Nations Headquarters in New York from 24 May 2001 to 22 May 2002.

Article 25
Ratification, acceptance, approval or accession

1. This Convention shall be subject to ratification, acceptance or approval by
States and by regional economic integration organizations. It shall be open for
accession by States and by regional economic integration organizations from the
day after the date on which the Convention is closed for signature. Instruments of
ratification, acceptance, approval or accession shall be deposited with the
depositary.

2. Any regional economic integration organization that becomes a Party to this
Convention without any of its member States being a Party shall be bound by all the
obligations under the Convention. In the case of such organizations, one or more of
whose member States is a Party to this Convention, the organization and its member
States shall decide on their respective responsibilities for the performance of their
obligations under the Convention. In such cases, the organization and the member
States shall not be entitled to exercise rights under the Convention concurrently.

3. In its instrument of ratification, acceptance, approval or accession, a regional
economic integration organization shall declare the extent of its competence in
respect of the matters governed by this Convention. Any such organization shall
also inform the depositary, who shall in turn inform the Parties, of any relevant
modification in the extent of its competence.

4, In its instrument of ratification, acceptance, approval or accession, any Party
may declare that, with respect to it, any amendment to Annex A, B or C shall enter
into force only upon the deposit of its instrument of ratification, acceptance,
approval or accession with respect thereto.

Article 26
Enury into force

1. This Convention shall enter into force on the ninetieth day afier the date of
deposit of the fiftieth instrument of ratification, acceptance, approval or accession.
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2. For each State or regional economic integration organization that ratifies,
accepts or approves this Convention or accedes thereto after the deposit of the
fiftieth instrument of ratification, acceptance, approval or accession, the Convention
shall enter into force on the ninetieth day after the date of deposit by such State or
regional economic integration organization of its instrument of ratification,
acceptance, approval or accession.

3. For the purpose of paragraphs 1 and 2, any instrument deposited by a
regional economic integration organization shall not be counted as additional to
those deposited by member States of that organization.

Article 27

Reservations

No reservations may be made to this Convention.

Article 28
Withdrawal

I At any time after three years from the date on which this Convention has
entered into force for a Party, that Party may withdraw from the Convention by
giving written notification to the depositary.

2. Any such withdrawal shall take effect upon the expiry of one year from the
date of receipt by the depositary of the notification of withdrawal, or on such later
date as may be specified in the notification of withdrawal.

Atrticle 29
Depositary

The Secretary-General of the United Nations shall be the depositary of this
Convention.

Atrticle 30
Authentic texts

The original of this Convention, of which the Arabic, Chinese, English,
French, Russian and Spanish texts are equally authentic, shall be deposited with the
Secretary-General of the United Nations.

IN WITNESS WHEREOF the undersigned, being duly authorized to that
effect, have signed this Convention.

Done at Stockholm on this twenty-second day of May, two thousand
and one.
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Annex A

ELIMINATION
Part |
Chemical Activity Specific exemption
Aldrin* Production None

CAS No: 309-00-2

Use Local ectoparasiticide Insecticide
Chlordane* Production As allowed for the Parties listed in
CAS No: 57-74-9 the Register
Use Local ectoparasiticide Insecticide
Termiticide
Termiticide in buildings and dams
Termiticide in roads
Additive in plywood adhesives
Dieldrin* Production None
CAS No: 60-57-1
Use In agricultural operations
Endrin* Production None
CAS No: 72-20-8
Use None
Heptachlor* Production None
CAS No: 76-44-8
Use Termiticide
Termiticide in structures of houses
Termiticide (subterranean)
Wood treatment
In use in underground cable boxes
Hexachlorobenzene | Production As allowed for the Parties listed in
CAS No: 118-74-1 the Register
Use Intermediate
Solvent in pesticide
Closed system site limited
intermediate
Mirex* Production As allowed for the Parties listed in
CAS No: 2385-85-5 the Register
Use Termiticide
Toxaphene* Production None
CAS No: 8001-35-2
Use None
Polychlorinated Production None
Biphenyls (PCB)*
Use Articles in use in accordance with the

provisions of Part Il of this Annex

}
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Notes:

(ii)

(iii)

Except as otherwise specified in this Convention, quantities of
a chemical occurring as unintentional trace contaminants in
products and articles shall not be considered to be listed in this
Annex;

This note shall not be considered as a production and use
specific exemption for purposes of paragraph 2 of Article 3.
Quantities of a chemical occurring as constituents of articles
manufactured or already in use before or on the date of entry
into force of the relevant obligation with respect to that
chemical, shall not be considered as listed in this Annex,
provided that a Party has notified the Secretariat that a
particular type of article remains in use within that Party. The
Secretariat shall make such notifications publicly available;

This note, which does not apply to a chemical that has an
asterisk following its name in the Chemical column in Part I of
this Annex, shall not be considered as a production and use
specific exemption for purposes of paragraph 2 of Article 3.
Given that no significant quantities of the chemical are
expected to reach humans and the environment during the
production and wuse of a closed-system site-limited
intermediate, a Party, upon notification to the Secretariat, may
allow the production and use of quantities of a chemical listed
in this Annex as a closed-system site-limited intermediate that
is chemically transformed in the manufacture of other
chemicals that, taking into consideration the criteria in
paragraph 1 of Annex D, do not exhibit the characteristics of
persistent organic pollutants. This notification shall include
information on total production and use of such chemical or a
reasonable estimate of such information and information
regarding the nature of the closed-system site-limited process
including the amount of any non-transformed and unintentional
trace contamination of the persistent organic pollutant-starting
material in the final product. This procedure applies except as
otherwise specified in this Annex. The Secretariat shall make
such notifications available to the Conference of the Parties
and to the public. Such production or use shall not be
considered a production or use specific exemption. Such
production and use shall cease after a ten-year period, unless
the Party concerned submits a new notification to the
Secretariat, in which case the period will be extended for an
additional ten years unless the Conference of the Parties, after a
review of the production and use decides otherwise. The
notification procedure can be repeated;
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(iv)

All the specific exemptions in this Annex may be exercised by
Parties that have registered exemptions in respect of them in
accordance with Article 4 with the exception of the use of
polychlorinated biphenyls in articles in use in accordance with
the provisions of Part II of this Annex, which may be exercised
by all Parties.
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Part II

olvchlorinated biphenyls

Each Party shall:

(a)  With regard to the elimination of the use of polychlorinated biphenyls
in equipment (e.g. transformers, capacitors or other receptacles containing liquid
stocks) by 20283, subject to review by the Conference of the Parties, take action in
accordance with the following priorities:

(i)  Make determined efforts to identify, label and remove from use
equipment containing greater than 10 per cent polychlorinated
biphenyls and volumes greater than § litres;

(ii) Make determined efforts to identify, label and remove from use
equipment containing greater than 0.05 per cent
polychlorinated biphenyls and volumes greater than 5 litres;

(iii) Endeavour to identify and remove from use equipment
containing greater than 0.005 percent polychlorinated
biphenyls and volumes greater than 0.05 litres;

(b) Consistent with the priorities in subparagraph (a), promote the
following measures to reduce exposures and risk to control the use of
polychlorinated biphenyls:

(i)  Use only in intact and non-leaking equipment and only in areas
where the risk from environmental release can be minimised
and quickly remedied;

(ii)  Not use in equipment in areas associated with the production or
processing of food or feed;

(iti) When used in populated areas, including schools and hospitals,
all reasonable measures to protect from electrical failure which
could result in a fire, and regular inspection of equipment for
leaks;

(c¢)  Notwithstanding paragraph 2 of Article 3, ensure that equipment
containing polychlorinated biphenyls, as described in subparagraph (a), shall not be
exported or imported except for the purpose of environmentally sound waste
management;

(d)  Except for maintenance and servicing operations, not allow recovery

for the purpose of reuse in other equipment of liquids with polychlorinated
biphenyls content above 0.005 per cent;
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(e) Make determined efforts designed to lead to environmentally sound
waste management of liquids containing polychlorinated biphenyls and equipment
contaminated with polychlorinated biphenyls having a polychlorinated biphenyls
content above 0.005 per cent, in accordance with paragraph | of Article 6, as soon
as possible but no later than 2028, subject to review by the Conference of the
Parties;

() Inlieu of note (ii) in Part I of this Annex, endeavour to identify other
articles containing more than 0.005 per cent polychlorinated biphenyls (e.g. cable-
sheaths, cured caulk and painted objects) and manage them in accordance with
paragraph 1 of Article 6;

(g) Provide a report every five years on progress in eliminating
polychlorinated biphenyls and submit it to the Conference of the Parties pursuant to
Article 15;

(h)  The reports described in subparagraph (g) shall, as appropriate, be
considered by the Conference of the Parties in its reviews relating to
polychlorinated biphenyls. The Conference of the Parties shall review progress
towards elimination of polychlorinated biphenyls at five year intervals or other
period, as appropriate, taking into account such reports.
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Annex B

RESTRICTION
Part |
Chemical Activity Acceptable purpose
or specific exemption

DDT Production | Acceptable purpose:
(1,1,1-trichloro-2,2-bis Disease vector control use in
(4-chlorophenyl)ethane) accordance with Part II of this
CAS No: 50-29-3 Annex

Specific exemption:

Intermediate in production of

dicofol

Intermediate

Use Acceptable purpose:

Disease vector control in

accordance with Part II of this

Annex

Specific exemption:

Production of dicofol

Intermediate

Notes:

(i)  Except as otherwise specified in this Convention, quantities of
a chemical occurring as unintentional trace contaminants in
products and articles shall not be considered to be listed in this
Annex;

(i)  This note shall not be considered as a production and use
acceptable purpose or specific exemption for purposes of
paragraph 2 of Article 3. Quantities of a chemical occurring as
constituents of articles manufactured or already in use before
or on the date of entry into force of the relevant obligation with
respect to that chemical, shall not be considered as listed in this
Annex, provided that a Party has notified the Secretariat that a
particular type of article remains in use within that Party. The
Secretariat shall make such notifications publicly available;

(iii) This note shall not be considered as a production and use

specific exemption for purposes of paragraph 2 of Article 3.
Given that no significant quantities of the chemical are
expected to reach humans and the environment during the
production and use of a closed-system site-limited
intermediate, a Party, upon notification to the Secretariat, may
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(iv)

allow the production and use of quantities of a chemical listed
in this Annex as a closed-system site-limited intermediate that
is chemically transformed in the manufacture of other
chemicals that, taking into consideration the criteria in
paragraph | of Annex D, do not exhibit the characteristics of
persistent organic pollutants. This notification shall include
information on total production and use of such chemical or a
reasonable estimate of such information and information
regarding the nature of the closed-system site-limited process
including the amount of any non-transformed and unintentional
trace contamination of the persistent organic pollutant-starting
material in the final product. This procedure applies except as
otherwise specified in this Annex. The Secretariat shall make
such notifications available to the Conference of the Parties
and to the public. Such production or use shall not be
considered a production or use specific exemption. Such
production and use shall cease after a ten-year period, unless
the Party concemed submits a new notification to the
Secretariat, in which case the period will be extended for an
additional ten years unless the Conference of the Parties, after a
review of the production and use decides otherwise. The
notification procedure can be repeated,

All the specific exemptions in this Annex may be exercised by
Parties that have registered in respect of them in accordance
with Article 4.
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Part 1]

a——

DDT (1,1.1-trichloro-2,2-bis(4-chlorophenyl)ethane)

1. The production and use of DDT shall be eliminated except for Parties that
have notified the Secretariat of their intention to produce and/or use it. A DDT
Register is hereby established and shall be available to the public. The Secretariat
shall maintain the DDT Register.

2. Each Party that produces and/or uses DDT shall restrict such production
and/or use for disease vector control in accordance with the World Health
Organization recommendations and guidelines on the use of DDT and when locally
safe, effective and affordable alternatives are not available to the Party in question.

3. In the event that a Party not listed in the DDT Register determines that it
requires DDT for disease vector control, it shall notify the Secretariat as soon as
possible in order to have its name added forthwith to the DDT Register. It shall at
the same time notify the World Health Organization.

4. Every three years, each Party that uses DDT shall provide to the Secretariat
and the World Health Organization information on the amount used, the conditions
of such use and its relevance to that Party’s disease management strategy, in a
format to be decided by the Conference of the Parties in consultation with the World
Health Organization.

S. With the goal of reducing and ultimately eliminating the use of DDT, the
Conference of the Parties shall encourage:

(a)  Each Party using DDT to develop and implement an action plan as
part of the implementation plan specified in Article 7. That action plan shall
include:

(i) Development of regulatory and other mechanisms to ensure
that DDT use is restricted to disease vector control;

(ii) Implementation of suitable alternative products, methods and
strategies, including resistance management strategies to
ensure the continuing effectiveness of these alternatives;

(iii) Measures to strengthen health care and to reduce the incidence
of the disease.

(b) The Parties, within their capabilities, to promote research and
development of safe alternative chemical and non-chemical products, methods and
strategies for Parties using DDT, relevant to the conditions of those countries and
with the goal of decreasing the human and economic burden of disease. Factors to
be promoted when considering alternatives or combinations of alternatives shall
include the human health risks and environmental implications of such alternatives.
Viable alternatives to DDT shall pose less risk to human health and the
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environment, be suitable for disease control based on conditions in the Partics in
question and be supported with monitoring data.

6. Commencing at its first meeting, and at least every three years thereafier, the
Conference of the Parties shall, in consultation with the World Health Organization,
evaluate the continued need for DDT for disease vector control on the basis of
available scientific, technical, environmental and economic information, including:

(@) The production and use of DDT and the conditions set out in
paragraph 2;

(b)  The availability, suitability and implementation of the alternatives to
DDT; and

(c)  Progress in strengthening the capacity of countries to transfer safely to
reliance on such alternatives.

7. A Party may, at any time, withdraw its name from the DDT Registry upon

written notification to the Secretariat. The withdrawal shall take effect on the date
specified in the notification.
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Annex C

UNINTENTIONAL PRODUCTION

Part I; Persistent organic pollutants subject to the
requirements of Article §

This Annex applies to the following persistent organic pollutants when
formed and released unintentionally from anthropogenic sources:

Chemical

Polychlorinated dibenzo-p-dioxins and dibenzofurans (PCDD/PCDF)
Hexachlorobenzene (HCB) (CAS No: 118-74-1)
Polychlorinated biphenyls (PCB)

Part II: Source categories

Polychlorinated dibenzo-p-dioxins and dibenzofurans, hexachlorobenzene
and polychlorinated biphenyls are unintentionally formed and released from thermal
processes involving organic matter and chlorine as a result of incomplete
combustion or chemical reactions. The following industrial source categories have
the potential for comparatively high formation and release of these chemicals to the
environment:

(a)  Waste incinerators, including co-incinerators of municipal, hazardous
or medical waste or of sewage sludge;

(b)  Cement kilns firing hazardous waste;

(¢)  Production of pulp using elemental chlorine or chemicals generating
elemental chlorine for bleaching;

(d)  The following thermal processes in the metallurgical industry:
(i) Secondary copper production;
(ii)  Sinter plants in the iron and steel industry;
(iii)  Secondary aluminium production;

(iv)  Secondary zinc production.

Part III: Source categories

Polychlorinated dibenzo-p-dioxins and dibenzofurans, hexachlorobenzene
and polychlorinated biphenyls may also be unintentionally formed and released
from the following source categories, including:
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(a)  Open burning of waste, including burning of landfill sites;

(b)  Thermal processes in the metallurgical industry not mentioned in
Part I,

(c¢)  Residential combustion sources;
(d)  Fossil fuel-fired utility and industrial boilers;
(e)  Firing installations for wood and other biomass fuels;

(f)  Specific chemical production processes releasing unintentionally

formed persistent organic pollutants, especially production of chlorophenols and
chloranil,

(g) Crematoria;
(h)  Motor vehicles, particularly those burning leaded gasoline;
(i)  Destruction of animal carcasses;

G Textile and leather dyeing (with chloranil) and finishing (with alkaline
extraction);

(k)  Shredder plants for the treatment of end of life vehicles;
()  Smouldering of copper cables;

(m) Waste oil refineries.

Part [V: Definitions
l. For the purposes of this Annex:

(a)  “Polychlorinated biphenyls” means aromatic compounds formed in
such a manner that the hydrogen atoms on the biphenyl molecule (two benzene
rings bonded together by a single carbon-carbon bond) may be replaced by up to ten
chlorine atoms; and

(b)  “Polychlorinated dibenzo-p-dioxins” and  “polychlorinated
dibenzofurans™ are tricyclic, aromatic compounds formed by two benzene rings
connected by two oxygen atoms in polychlorinated dibenzo-p-dioxins and by one
oxygen atom and one carbon-carbon bond in polychlorinated dibenzofurans and the
hydrogen atoms of which may be replaced by up to eight chlorine atoms.

2. In this Annex, the toxicity of polychlorinated dibenzo-p-dioxins and
dibenzofurans is expressed using the concept of toxic equivalency which measures
the relative dioxin-like toxic activity of different congeners of polychlorinated
dibenzo-p-dioxins and dibenzofurans and coplanar polychlorinated biphenyls in
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comparison to 2,3,7,8-tetrachlorodibenzo-p-dioxin. The toxic equivalent factor
values to be used for the purposes of this Convention shall be consistent with
accepted international standards, commencing with the World Health Organization
1998 mammalian toxic equivalent factor values for polychlorinated dibenzo-p-
dioxins and dibenzofurans and coplanar polychlorinated biphenyls. Concentrations
are expressed in toxic equivalents.

Part V: General guidance on best available technigues
and best environmental practices

This Part provides general guidance to Parties on preventing or reducing
releases of the chemicals listed in Part 1.

A. General prevention measures relating to
both best available techniques and best
environmental practices

Priority should be given to the consideration of approaches to prevent the
formation and release of the chemicals listed in Part 1. Useful measures could
include:

(a)  The use of low-waste technology;
(b)  The use of less hazardous substances;

(c) The promotion of the recovery and recycling of waste and of
substances generated and used in a process;

(d) Replacement of feed materials which are persistent organic pollutants
or where there is a direct link between the materials and releases of persistent
organic pollutants from the source;

(e)  Good housekeeping and preventive maintenance programmes;

(f) Improvements in waste management with the aim of the cessation of
open and other uncontrolled burning of wastes, including the burning of landfill
sites. When considering proposals to construct new waste disposal facilities,
consideration should be given to alternatives such as activities to minimize the
gencration of municipal and medical waste, including resource recovery, reuse,
recycling, waste separation and promoting products that generate less waste. Under
this approach, public health concerns should be carefully considered;

(g) Minimization of these chemicals as contaminants in products;

(h)  Avoiding elemental chlorine or chemicals generating elemental
chlorine for bleaching.
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B. Best available techniques

The concept of best available techniques is not aimed at the prescription of
any specific technique or technology, but at taking into account the technical
characteristics of the instaliation concerned, its geographical location and the local
environmental conditions. Appropriate control techniques to reduce releases of the
chemicals listed in Part I are in general the same. In determining best available
techniques, special consideration should be given, generally or in specific cases, to
the following factors, bearing in mind the likely costs and benefits of a measure and
consideration of precaution and prevention:

(a)  General considerations:

(i)  The nature, effects and mass of the releases concerned:
techniques may vary depending on source size;

(i))  The commissioning dates for new or existing installations;
(ili)  The time needed to introduce the best available technique;

(iv) The consumption and nature of raw materials used in the
process and its energy efficiency;

(v)  The need to prevent or reduce to a minimum the overall impact
of the releases to the environment and the risks to it;

(vi) The need to prevent accidents and to minimize their
consequences for the environment;

(vii) The need to ensure occupational health and safety at
workplaces;

(viii) Comparable processes, facilities or methods of operation which
have been tried with success on an industrial scale;

(ix) Technological advances and changes in scientific knowledge
and understanding.

(b)  General release reduction measures: When considering proposals to
construct new facilities or significantly modify existing facilities using processes
that release chemicals listed in this Annex, priority consideration should be given to
alternative processes, techniques or practices that have similar usefulness but which
avoid the formation and release of such chemicals. In cases where such facilities
will be constructed or significantly modified, in addition to the prevention measures
outlined in section A of Part V the following reduction measures could also be
considered in determining best available techniques:

(i)  Use of improved methods for flue-gas cleaning such as thermal
or catalytic oxidation, dust precipitation, or adsorption;
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(i)  Treatment of residuals, wastewater, wastes and sewage sludge
by, for example, thermal treatment or rendering them inert or
chemical processes that detoxify them;

(iii) Process changes that lead to the reduction or elimination of
releases, such as moving to closed systems;

(iv) Modification of process designs to improve combustion and
prevent formation of the chemicals listed in this Annex,
through the control of parameters such as incineration
temperature or residence time.

C. Best environmental practices

The Conference of the Parties may develop guidance with regard to best
environmental practices.
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Annex D

INFORMATION REQUIREMENTS AND
SCREENING CRITERIA

1. A Party submitting a proposal to list a chemical in Annexes A, B and/or C
shall identify the chemical in the manner described in subparagraph (a) and provide
the information on the chemical, and its transformation products where relevant,
relating to the screening criteria set out in subparagraphs (b) to (¢):

()

(®)

(©

(d)

Chemical identity:

()

(ii)

(i)

(ii)

Names, including trade name or names, commercial name or
names and synonyms, Chemical Abstracts Service (CAS)
Registry number, International Union of Pure and Applied
Chemistry (IUPAC) name; and

Structure, including specification of isomers, where applicable,
and the structure of the chemical class;

Persistence:

Evidence that the half-life of the chemical in water is greater
than two months, or that its half-life in soil is greater than six
months, or that its half-life in sediment is greater than six
months; or

Evidence that the chemical is otherwise sufficiently persistent
to justify its consideration within the scope of this Convention;

Bio-accumulation:

(i)

(i)

(iii)

Evidence that the bio-concentration factor or bio-accumulation
factor in aquatic species for the chemical is greater than 5,000
or, in the absence of such data, that the log Kow is greater than
5

Evidence that a chemical presents other reasons for concern,
such as high bio-accumulation in other species, high toxicity or
ecotoxicity; or

Monitoring data in biota indicating that the bio-accumulation
potential of the chemical is sufficient to justify its
consideration within the scope of this Convention;

Potential for long-range environmental transport:

(i)

Measured levels of the chemical in locations distant from the
sources of its release that are of potential concern;
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(i) Monitoring data showing that long-range environmental
transport of the chemical, with the potential for transfer to a
receiving environment, may have occurred via air, water or
migratory species; or

(ili) Environmental fate properties and/or model results that
demonstrate that the chemical has a potential for long-range
environmental transport through air, water or migratory
species, with the potential for transfer to a receiving
environment in locations distant from the sources of its release.
For a chemical that migrates significantly through the air, its
half-life in air should be greater than two days; and

(e)  Adverse effects:

(i) Evidence of adverse effects to human health or to the
environment that justifies consideration of the chemical within
the scope of this Convention; or

(ii)  Toxicity or ecotoxicity data that indicate the potential for
damage to human health or to the environment.

2. The proposing Party shall provide a statement of the reasons for concern
including, where possible, a comparison of toxicity or ecotoxicity data with
detected or predicted levels of a chemical resulting or anticipated from its long-
range environmental transport, and a short statement indicating the need for giobal
control.

3. The proposing Party shall, to the extent possible and taking into account its
capabilities, provide additional information to support the review of the proposal
referred to in paragraph 6 of Article 8. In developing such a proposal, a Party may
draw on technical expertise from any source.
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Annex E

INFORMATION REQUIREMENTS
FOR THE RISK PROFILE

The purpose of the review is to evaluate whether the chemical is likely, as a
result of its long-range environmental transport, to lead to significant adverse
human health and/or environmental effects, such that global action is warranted. For
this purpose, a risk profile shall be developed that further elaborates on, and
evaluates, the information referred to in Annex D and includes, as far as possible,
the following types of information:

(a)  Sources, including as appropriate;
i) Production data, including quantity and location;
(i)  Uses; and
(iii) Releases, such as discharges, losses and emissions;

(b)  Hazard assessment for the endpoint or endpoints of concern, including
a consideration of toxicological interactions involving multiple chemicals;

(c) Environmental fate, including data and information on the chemical
and physical properties of a chemical as well as its persistence and how they are
linked to its environmental transport, transfer within and between environmental
compartments, degradation and transformation to other chemicals. A determination
of the bio-concentration factor or bio-accumulation factor, based on measured
values, shall be available, except when monitoring data are judged to meet this
need;

(d) Monitoring data;

(e)  Exposure in local areas and, in particular, as a result of long-range
environmental transport, and including information regarding bio-availability;

(f)  National and international risk evaluations, assessments or profiles
and labelling information and hazard classifications, as available; and

(g)  Status of the chemical under international conventions.
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Annex F

INFORMATION ON SOCIO-ECONOMIC CONSIDERATIONS

An evaluation should be undertaken regarding possible control measures for
chemicals under consideration for inclusion in this Convention, encompassing the
full range of options, including management and elimination. For this purpose,
relevant information should be provided relating to socio-economic considerations
associated with possible control measures to enable a decision to be taken by the
Conference of the Parties. Such information should reflect due regard for the
differing capabilities and conditions among the Parties and should include
consideration of the following indicative list of items:

(a) Efficacy and efficiency of possible control measures in meeting risk

reduction goals:
(i)
(ii)

Technical feasibility; and

Costs, including environmental and health costs;

(b)  Alternatives (products and processes):

()
(ii)
(iii)
(iv)
v)
()

Technical feasibility;

Costs, including environmental and health costs;
Efficacy;

Risk;

Availability; and

Accessibility;

(¢) Positive and/or negative impacts on society of implementing possible

control measures:
(1)

(ii)
(iii)
(iv)
v)

(vi)

Health, including public, environmental and occupational
health;

Agriculture, including aquaculture and forestry;
Biota (biodiversity);

Economic aspects;

Movement towards sustainable development; and
Social costs;

(d) Waste and disposal implications (in particular, obsolete stocks of
pesticides and clean-up of contaminated sites):

(i)
(i)

Technical feasibility; and
Cost;

—44 —



()  Access to information and public education;
(H) Status of control and monitoring capacity; and

(2) Any national or regional control actions taken, including information
on alternatives, and other relevant risk management information.
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CONVENTION DE STOCKHOLM SUR LES POLLUANTS
ORGANIQUES PERSISTANTS

Les Parties a la présente Convention,

Reconnaissant que les polluants organiques persistants possédent des
propriétés toxiques, résistent a la dégradation, s’accumulent dans les or-
ganismes vivants et sont propagés par |’air, I’eau et les espéces migratri-
ces par dela les frontiéres internationales et déposés loin de leur site
d’origine, ou ils s’accumulent dans les écosystémes terrestres et aquati-
ques,

Conscientes des préoccupations sanitaires, notamment dans les pays
en développement, suscitées par I’exposition au niveau local a des pol-
luants organiques persistants, en particulier I’exposition des femmes et, &
travers elles, celle des générations futures,

Sachant que I’écosystéme arctique et les populations autochtones qui
y vivent sont particuliérement menacés en raison de la bio-amplification
des polluants organiques persistants, et que la contamination des aliments
traditionnels de ces populations constitue une question de santé publique,

Conscientes de la nécessité de prendre des mesures au niveau mon-
dial concernant les polluants organiques persistants,

Ayant a esprit la décision 19/13 C du Conseil d’administration du
Programme des Nations Unies pour I’environnement, du 7 février 1997,
relative a [’action internationale & mener pour protéger la santé¢ humaine
et I’environnement en adoptant des mesures visant a réduire, voire élimi-
ner, les émissions et rejets de polluants organiques persistants,

Rappelant les dispositions en la matiere des conventions internatio-
nales pertinentes sur I’environnement, en particulier la Convention de
Rotterdam sur la procédure de consentement préalable en connaissance
de cause applicable a certains produits chimiques et pesticides dangereux
qui font I’objet d’'un commerce international et la Convention de Bale sur
le contréle des mouvements transfrontiéres de déchets dangereux et de
leur élimination, y compris les accords régionaux conclus au titre de son
article 11,

Rappelant également les dispositions pertinentes de la Déclaration de
Rio sur I’environnement et le développement et d’Action 21,

Déclarant que toutes les Parties sont animées par un souci de pré-
caution qui se manifeste dans la présente Convention,



Reconnaissant que la présente Convention et d’autres accords inter-
nationaux dans le domaine du commerce et de I’environnement concou-
rent au méme objectif,

Réaffirmant que, conformément a la Charte des Nations Unies et aux
principes du droit international, les Etats ont le droit souverain
d’exploiter leurs propres ressources selon leurs politiques en mati¢re
d’environnement et de développement et le devoir de veiller a ce que les
activités menées dans les limites de leur juridiction ou sous leur contréle
ne causent pas de dommages & I’environnement d’autres Etats ou de zo-
nes ne relevant d’aucune juridiction nationale,

Tenant compte de la situation et des besoins particuliers des pays en
développement, notamment les moins avancés parmi eux, et des pays a
économie en transition, en particulier de la nécessité de renforcer leurs
moyens nationaux de gestion des substances chimiques, grice notamment
au transfert de technologie, & la fourniture d’une aide financiére et tech-
nique et a la promotion de la coopération entre les Parties, _

Tenant pleinement compte du Programme d’action pour le dévelop-
pement durable des petits Etats insulaires en développement, adopté a la
Barbade le 6 mai 1994,

Notant les capacités respectives des pays développés et en dévelop-
pement, ainsi que les responsabilités communes mais différenciées des
Etats, telles qu’énoncées dans le Principe 7 de la Déclaration de Rio sur
I’environnement et le développement,

Reconnaissant I’importante contribution que peuvent apporter le
secteur privé et les organisations non gouvernementales en vue de la ré-
duction, voire I’élimination, des émissions et des rejets de polluants or-
ganiques persistants,

Soulignant qu’il importe que les fabriquants de polluants organiques
persistants assument la responsabilité de 1’atténuation des effets nocifs de
leurs produits et donnent aux utilisateurs, aux gouvernements et au public

des informations sur les propriétés de ces produits chimiques qui en font
des substances dangereuses,

Conscientes de 1a nécessité de prendre des mesures pour prévenir les

effets nocifs des polluants organiques persistants a tous les stades de leur
cycle de vie,

Réaffirmant le Principe 16 de la Déclaration de Rio sur
I’environnement et le développement, aux termes duquel les autorités na-
tionales devraient s’efforcer de promouvoir P’internalisation des coits de



protection de I’environnement et I’utilisation d’instruments économiques,
en vertu du principe selon lequel c’est le pollueur qui doit, en principe,
assumer le cout de la pollution, dans le souci de I’intérét public et sans
fausser le jeu du commerce international et de I’investissement,

Encourageant les Parties dépourvues de systémes de réglementation
et d’évaluation des pesticides et des substances chimiques industrielles a
se doter de tels systémes,

Reconnaissant qu’il importe de mettre au point et d’utiliser des pro-
cédés et des substances chimiques de remplacement qui soient écologi-
quement rationnels,

Résolues a protéger la santé humaine et ’environnement contre les
incidences néfastes des polluants organiques persistants,

Sont convenues de ce qui suit :



Article premier
Objectif

Compte tenu de I’approche de précaution énoncée dans le Principe 15
de la Déclaration de Rio sur l’environnement et le développement,
I’objectif de la présente Convention est de protéger la santé humaine et
’environnement des polluants organiques persistants.

Article 2
Définitions

Aux fins de la présente Convention :

a) « Partie » s'entend d’un Etat ou d’une organisation régionale

d’intégration économique ayant consenti a étre lié par la présente
Convention, et pour lequel la Convention est en vigueur;

b) « Organisation régionale d’intégration économique » s’entend
d’une organisation constituée par des Etats souverains d’une région don-
née a laquelle ses Ftats membres ont transféré leurs compétences sur les
questions régies par la présente Convention, et qui a été diiment autori-
sée, conformément a ses procédures internes, a signer, ratifier, accepter
ou approuver la Convention, ou a y adhérer;

¢) « Parties présentes et votantes » s’entend des Parties présentes
qui émettent un vote affirmatif ou négatif.

Article 3
Mesures propres a réduire ou éliminer les rejets résultant
d’une production et d’une utilisation intentionnelles

l. Chaque Partie :

a) [Interdit et/ou prend les mesures juridiques et administratives qui
s’imposent pour éliminer :

i) La production et |'utilisation des substances chimiques inscrites
a I’annexe A, suivant les dispositions de ladite annexe;

ii) L’importation et [’exportation des substances chimiques inscrites
a I’annexc A, conformément aux dispositions du paragraphe 2;

b) Limite la production et I'utilisation des substances chimiques
inscrites a I’annexe B, conformément aux dispositions de ladite annexe.

2. Chaque Partie prend des mesures pour s’ assurer :



a) Que toute substance chimique inscrite a4 ['annexe A ou a
I’annexe B est importée uniquement :

i)  En vue d’une élimination écologiquement rationnelle telle que
prévue a I’alinéa d) du paragraphe 1 de ’article 6; ou

ii) En vue d’une utilisation ou dans un but autorisés pour cette
Partie en vertu de I’annexe A ou de I’annexe B;

b)  Que toute substance chimique inscrite a I’annexe A bénéficiant
d’une dérogation spécifique concernant la production ou I’utilisation, ou
toute substance chimique inscrite a I’annexe B bénéficiant d’une déroga-
tion spécifique ou dans un but acceptable concernant la production ou
I’utilisation, compte tenu de toutes dispositions pertinentes des instru-
ments internationaux en vigueur sur le consentement préalable en
connaissance de cause, est exportée uniquement :

i)  En vue d’une élimination écologiquement rationnelle telle que
prévue a I’alinéa d) du paragraphe 1 de I’article 6;

ii)  Vers une Partie qui est autorisée a utiliser cette substance chi-
mique en vertu de 'annexe A ou de "annexe B; ou

iii) Vers un Etat non Partie a la présente Convention, sur certifica-
tion annuelle a la Partie exportatrice. Cette certification doit préciser
I’utilisation prévue de la substance chimique et comprendre unc dé-
claration a I’effet que I’Etat d’importation s’engage, s’agissant de
cette substance chimique, a :

a. Protéger la santé humaine et ’environnement en prenant
les mesures nécessaires pour réduire au minimum ou prévenir les
rejets,

b. Respecter les dispositions du paragraphe 1 de 1'article 6,

c. Respecter, le cas échéant, les dispositions du paragraphe 2
de la deuxiéme partie de I’annexe B.

Les pieces justificatives voulues, telles que 1égislation, instru-
ments réglementaires, directives administratives ou principes
directeurs, sont jointes & la certification. La Partie exportatrice
transmet la certification au Secrétariat dans les soixante jours
de sa réception;

¢)  Que toute substance chimique inscrite a 'annexc A pour la-
quclle une Partie ne bénéficie plus de dérogation spécitique concernant la
production et I’utilisation n’est pas exportée par cette Partie, sauf en vue



d’une élimination écologiquement rationnelle telle que prévue a
’alinéa d) du paragraphe ! de Particle 6;

d) Aux fins du présent paragraphe, I’expression « Etat non Partie
a la présente Convention » comprend, s’agissant d’une substance chimi-
que donnée, tout Etat ou organisation régionale d’intégration économique
qui n’a pas accepté d’étre tenu par les dispositions de la Convention pour
cette substance chimique.

3. Chaque Partie qui applique un ou des régimes de réglementation et
d’évaluation des nouveaux pesticides ou des nouvelles substances chimi-
ques industrielles prend des mesures de réglementation visant a prévenir
la production et l'utilisation de nouveaux pesticides ou de nouvelles
substances chimiques industrielles qui, compte tenu des critéres énoncés
au paragraphe 1 de I’annexe D, présentent les caractéristiques de pol-
luants organiques persistants.

4. Chaque Partie qui applique un ou des régimes de réglementation et
d’évaluation des pesticides ou des substances chimiques industrielles
prend, s’il y a lieu, en considération dans le cadre de ces régimes les cri-
téres énoncés au paragraphe 1 de I’annexe D lorsqu’elle procéde a une
évaluation des pesticides ou des substances chimiques industrielles en
circulation.

5. Sauf disposition contraire de la présente Convention, les paragra-
phes 1 et 2 ne s’appliquent pas aux quantités d’une substance chimique
destinées a €tre utilisées pour la recherche en laboratoire ou comme éta-
lon de référence.

6. Toute Partie bénéficiant d’une dérogation spécifique conformément a
I’annexe A ou d’une dérogation spécifique ou dans un but acceptable
conformément a I’annexe B prend des mesures appropriées pour faire en
sorte que toute production ou utilisation au titre de ladite dérogation ou
dans ce but est effectuée de maniére a prévenir ou réduire au minimum
I’exposition des personnes et les rejets dans I’environnement. Dans le cas
d’utilisations au titre de dérogations ou dans des buts acceptables donnant
lieu a des rejets intentionnels dans |’environnement dans des conditions
d’utilisation normale, ces rejets seront réduits au minimum nécessaire,
compte tcnu des normes et directives applicables.



Article 4
Registre des dérogations spécifiques

1. Un registre est établi par les présentes afin d’identifier les Parties bé-
néficiant de dérogations spécifiques prévues a I'annexe A ou a
I’annexe B. Il ne recense pas les Parties qui appliquent les dispositions de
I’annexe A ou de ’'annexe B dont toutes les Parties peuvent se prévaloir.
Ce registre est tenu par le Secrétariat et est accessible au public.

2. Le registre comprend :

a) Une liste des types de dérogations spécifiques prévues a
I’annexe A et a I’annexe B;

b) Une liste des Parties bénéficiant d’une dérogation spécifique
prévue a I’annexe A ou a I’annexe B;

¢) Une liste des dates d’expiration pour chaque dérogation spécifi-
que enregistrée.

3. Tout Etat qui devient Partie peut, moyennant notification écrite
adressée au Secrétariat, faire enregistrer un ou plusieurs types de déroga-
tions spécifiques prévues a I’annexe A ou a I’annexe B.

4. A moins qu’une date antérieure ne soit indiquée dans le registre par
une Partie, ou qu’une prorogation ne soit accordée conformément au pa-
ragraphe 7, toutes les dérogations spécifiques enregistrées expirent cinq
ans aprés la date d’entrée en vigueur de la présente Convention en ce qui
concerne une substance chimique donnée.

5. A sa premicre réunion, la Conférence des Parties arréte un processus
d’examen des inscriptions au registre.

6. Préalablement a I’examen d’une inscription au registre, la Partie
concernée soumet au Secrétariat un rapport attestant que |I’enregistrement
de cette dérogation reste nécessaire. Le Secrétariat distribue ce rapport a
toutes les Parties. L’examen de la dérogation s’effectue sur la base de
toutes les informations disponibles. L.a Conférence des Parties peut faire
a ce sujet toute recommandation qu’elle estime appropriée a la Partie
concernée.

7. Sur demande de la Partie concernée, la Conférence des Parties pcut
décider de proroger une dérogation spécifique pour une période pouvant
aller jusqu’a cinqg ans. En rendant sa décision, la Conférence des Parties
prend diment en compte la situation particuliére des Parties qui sont des
pays cn développement ou a économie en transition.



8. Une Partic peut, a tout moment, retirer son inscription au registre
pour une dérogation spécifique, sur notification écrite adressée au Secré-
tariat. Le retrait prend effet & la date indiquée dans la notification.

9. Lorsque plus aucune Partie n’est enregistrée pour un type particulier
de dérogation spécifique, aucun nouvel enregistrement n’est accepté pour
ladite dérogation.

Article 5
Mesures propres a réduire ou éliminer les rejets
résultant d'une production non intentionnelle

Chaque Partie prend au minimum les mesures ci-aprés pour réduire le
volume total des rejets d’origine anthropique de chacune des substances
chimiques inscrites a I’annexe C, dans le but de réduire leur volume au
minimum et, si possible, de les éliminer a terme :

a) Elaborer, dans les deux ans qui suivent I’entrée en vigueur de la
Convention a son égard, un plan d’action ou, le cas échéant, un plan
d’action régional ou sous-régional, et I’appliquer ensuite dans le cadre du
plan de mise en oeuvre visé a ’article 7, afin d’identifier, de caractériser
et de gérer les rejets de substances chimiques inscrites a I’annexe C et de
faciliter ’application des alinéas b) a e€). Ce plan d’action doit comporter
les éléments suivants :

i) Une évaluation des rejets actuels et projetés, et notamment
I’établissement et la tenue a jour d’inventaires des sources et
d’estimations des rejets, compte tenu des catégories de sources énu-
meérées a I’annexe C;

ii)) Une évaluation de I’efficacité des législations et politiques ap-
pliquées par la Partie pour gérer ces rejets;

iii) Des stratégies visant a assurer le respect des obligations au titre
du présent paragraphe, compte tenu des évaluations prévues aux
points i) et ii);

iv) Des mesures visant a faire connaitre les stratégies susmention-
nées et a promouvoir ’éducation ¢t la formation en la matiére;

v) Un examen de ces stratégics tous les cinq ans, pour déterminer
dans quelle mesurc elles ont permis a la Partic de s’acquitter des
obligations au titre du présent paragraphe; les résultats de ces exa-

mens figureront dans les rapports présentés en application de
I’article 15;



vi) Un calendrier de mise en oeuvre du plan d’action, y compris
des stratégies et mesures qui y sont énoncées;

b) Encourager 'application de mesures matériellement possibles
et pratiques qui permettent d’atteindre rapidement un niveau réaliste et
appréciable de réduction des rejets ou d’élimination des sources;

¢) Encourager la mise au point et, si eile le juge approprié, exiger
P'utilisation de matériels, produits et procédés modifiés ou de remplace-
ment pour prévenir la formation et le rejet des substances chimiques ins-
crites a I'annexe C, en tenant compte des directives générales sur les me-
sures de prévention et de réduction des rejets qui figurent & 1’annexe C
ainsi que des directives qui seront adoptées par décision de la Conférence
des Parties;

d) Encourager et, conformément au calendrier de mise en ceuvre
de son plan d’action, exiger le recours aux meilleures techniques disponi-
bles pour les sources nouvelles a I’intérieur des catégories de sources
qu’une Partie a recensées comme justifiant ce traitement dans le cadre de
son plan d’action, en se concentrant initialement sur les catégories de
sources énumérées dans la partie [l de I"annexe C. En tout état de cause,
I’utilisation des meilleures techniques disponibles pour les sources nou-
velles a I’intérieur des catégories énumérées dans la partie Il de ladite an-
nexe sera introduite aussitot que possible et au plus tard quatre ans aprés
I’entrée en vigueur de la présente Convention pour cette Partie. Pour les
catégories ainsi recensées, les Parties encourageront le recours aux meil-
leures pratiques environnementales. Pour |’application des meilleures
techniques disponibles et des meilleures pratiques environnementales, les
Parties devraient tenir compte des directives générales sur les mesures de
prévention et de réduction des rejets figurant a I’annexc C ainsi que des
directives sur les meilleures techniques disponibles et les meilleures pra-
tiques environnementales qui seront adoptées par décision de la Confé-
rence des Parties;

e) Encourager, conformément a son plan d’action, le recours aux
meilleures techniques disponibles et aux meilleures pratiques environne-
mentales :

i)  Pour les sources existantes, a I’intérieur des catégorics de sour-
ces énumérées a la partie Il de I"annexe C ct de catégories de sources
telles que celles énumérées a la partie 11 de ladite annexe;

i1) Pour les sources nouvelles, a I'intérieur de catégories de sour-
ces telles que celles énumérées a la partie 1l de I'annexe C pour les-
quelles cette Partie ne 1’a pas fait en vertu de I’alinéa d).
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Dans Papplication des meilleures techniques disponibles et des
meilleures pratiques environnementales, les Parties devraient tenir
compte des directives générales sur les mesures de prévention et de ré-
duction des rejets figurant a ’annexe C ainsi que des directives sur les
meilleures techniques disponibles et les meilleures pratiques environne-
mentales qui seront adoptées par décision de la Conférence des Parties;

f) Aux fins du présent paragraphe et de I’annexe C :

i) Par « meilleures techniques disponibles », on entend le stade de
développement le plus efficace et avancé des activités et de leurs mo-
des d’exploitation, démontrant I’aptitude pratique de techniques par-
ticuliéres a constituer, en principe, la base de limitations des rejets vi-
sant a prévenir et, lorsque cela s’avere impossible, & réduire de ma-
ni¢re générale les rejets des substances chimiques énumérées a la
partie I de ’annexe C et leur impact sur ’environnement dans son
ensemble. A cet égard :

ii) Par « techniques », on entend aussi bien la technologie utilisée
que la fagcon dont I’installation est congue, construite, entretenue, ex-
ploitée et mise hors service;

iii) Par techniques « disponibles », on entend les techniques aux-
quelles I’exploitant peut avoir accés et qui sont mises au point sur
une échelle permettant de les appliquer dans le secteur industriel
concerné, dans des conditions économiquement et techniquement
viables, compte tenu des coiits et des avantages,

iv) Par « meilleures », on entend les techniques les plus efficaces
pour atteindre un niveau général ¢élevé de protection de
I’environnement dans son ensemble,

v) Par « meilleures pratiques environnementales », on entend
I’application de la combinaison la plus appropriée de stratégics et
mesures de réglementation environnementale,

vi) Par « source nouvelle », on entend toute source que !’on com-
mence a construire ou que 1’on entreprend de modifier substantielle-
ment au moins un an aprés la date dentrée cn vigueur :

a. De la présente Convention a ’égard de la Partie concernée,
ou

b. D’un amendement & 'annexe C pour la Partie concernée.
lorsque la source est soumise aux dispositions de la présente Conven-
tion uniquement en vertu de cet amendement.
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g) Des valeurs limites de rejets ou des normes de fonctionnement
peuvent €tre utilisées par une Partie pour s’acquitter de ses obligations en
matiére de meilleures techniques disponibles en vertu du présent paragra-
phe.

Article 6
Mesures propres a réduire ou éliminer les rejets
émanant de stocks et déchets

I. Afin de s’assurer que les stocks constitués de substances chimiques
inscrites a I’annexe A ou a I’annexe B, ou en contenant, et les déchets, y
compris les produits et articles réduits a I’état de déchets, constitués de
substances chimiques inscrites a ’annexe A, B ou C, en contenant, ou
contaminés par ces substances soient gérés de maniére a protéger la santé
humaine et I’environnement, chaque Partie :

a) Elabore des stratégies appropriées pour identifier :

i) Les stocks constitués de substances chimiques inscrites a
I’annexe A ou a I’annexe B, ou en contenant, et

ii) Les produits et articles en circulation et les déchets constitués
d’une substance chimique inscrite 4 I’annexe A, B ou C, en conte-
nant, ou contaminés par cette substance;

b) Identifie, dans la mesure du possible, les stocks constitués de
substances chimiques inscrites a I’annexe A ou a I’annexe B, ou en
contenant, sur la base des stratégies visées a I’alinéa a);

¢) Geére les stocks, le cas échéant, d’une maniére sire, efficace et
écologiquement rationnelle. Les stocks de substances chimiques ins-
crites a I’annexe A ou a I’annexe B qu’il n’est plus permis d’utiliser
conformément a unc dérogation spécifique prévue a I’annexe A ou a
une dérogation spécifique ou un but acceptable prévu a I’annexe B, a
I’exception des stocks qu’il est permis d’exporter conformément au
paragraphe 2 de I’article 3, sont considérés comme des déchets et
sont gérés conformément a |’alinéa d);

d) Prend des mesures appropriées pour s’assurer que les déchets, y
compris les produits ¢t articles une fois réduits a 1’état de déchets :

1) Sont manipulés, recueillis, transportés et emmagasinés d’une
maniére écologiquement rationnelle;

i) Sont €éliminés de maniére a ce que les polluants organiques per-
sistants qu’ils contienncnt soient détruits ou irréversiblement trans-
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formés, de telle sorte qu’ils ne présentent plus les caractéristiques de
polluants organiques persistants, ou autrement €liminés d’une ma-
niére écologiquement rationnelle forsque la destruction ou la trans-
formation irréversible ne constitue pas 1’option préférable du point
de vue écologique ou la teneur en polluants organiques persistants
est faible, compte tenu des regles, normes et directives internationa-
les, y compris celles qui pourraient étre €laborées conformément au
paragraphe 2, et des régimes régionaux et mondiaux pertinents régis-
sant la gestion des déchets dangereux;

iii) Ne puissent étre soumis a des opérations d’¢élimination suscepti-
bles d’aboutir a la récupération, au recyclage, a la régénération, a la
réutilisation directe ou a d’autres utilisations des polluants organi-
ques persistants;

iv) Ne font pas I’objet de mouvements transfrontiéres sans qu’il soit
tenu compte des regles, normes et directives internationales perti-
nentes;

e) S’efforce d’élaborer des stratégies appropriées pour identifier les
sites contaminés par des substances chimiques inscrites a ’annexe A, B
ou C; si la décontamination de ces sites est entreprise, elle doit étre ef-
fectuée de maniére écologiquement rationnelle.

2. La Conférence des Parties coopére étroitement avec les organes ap-
propriés de la Convention de Bale sur le contréle des mouvements trans-
fronti¢res de déchets dangereux et de leur élimination pour, notamment :

a) FEtablir les niveaux de destruction et de transformation irréversi-
ble nécessaires pour garantir que les caractéristiques des polluants orga-
niques persistants énumérées au paragraphe 1 de ’annexe D ne sont pas
présentes;

b) Déterminer les méthodes dont ils considérent qu’elles constituent
I’élimination écologiquement rationnelle visée ci-dessus;

¢) S’employer a établir, le cas échéant, les niveaux de concentration
des substances chimiques inscrites aux annexes A, B et C afin de définir
la faible teneur en polluants organiques persistants mentionnée au
point ii) de 1'alinéa d) du paragraphe |.



Article 7
Plans de mise en ceuvre

1. Chaque Partie :

a) Elabore et s’efforce de mettre en oeuvre un plan pour s’acquitter
de ses obligations en vertu de la présente Convention;

b) Transmet son plan de mise en oeuvre a la Conférence des Parties
dans un délai de deux ans a compter de la date d’entrée en vigueur de la
Convention a son égard;

c) Examine et actualise, le cas échéant, son plan de mise en oeuvre
a intervalles réguliers et selon des modalités a spécifier par la Conférence
des Parties dans une décision a cet effet.

2. Les Parties coopérent, selon qu’il convient, directement ou par
I’intermédiaire d’organisations mondiales, régionales et sous-régionales,
et consultent leurs parties prenantes nationales, notamment les associa-
tions féminines et les organisations oeuvrant dans le domaine de la santé
des enfants, afin de faciliter I’élaboration, I’application et I’actualisation
de leurs plans de mise en oeuvre.

3. Les Parties s’efforcent d’utiliser et, si nécessaire, de mettre en place
des moyens d’intégration des plans nationaux de mise en oeuvre pour les
polluants organiques persistants dans leurs stratégies de développement
durable, selon qu’il convient.

Article 8
Inscription de substances chimigues aux annexes 4, B et C

1. Une Partie peut présenter au Secrétariat une proposition d’inscription
d’une substance chimique aux annexes A, B et/ou C. Cette proposition
doit comporter les informations requises a !’annexe D. Une Partie peut
étre aidée par d’autres Parties et/ou le Secrétariat dans |'élaboration de sa
proposition.

2. Le Secrétariat vérifie si la proposition comporte les informations re-
quises a I'anncxe D. Si le Secrétariat estime que la proposition comporte
bien ces informations, il la transmet au Comité d’étude des polluants or-
ganiques persistants.

3. Le Comité examine la proposition et applique les criteres de sélection
¢noncés a 'annexe D d'une maniere souple et transparente. en tenant

compte de fagon intégrée et équilibrée de toutes les informations four-
nies.
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4. Si le Comité décide que :

a) La proposition répond aux critéres de sélection, il communique,
par I'intermédiaire du Secrétariat, la proposition et I’évaluation du Co-
mité a toutes les Parties et aux observateurs et les invite a présenter les
informations requises a I’annexe E;

b) La proposition ne répond pas aux critéres de sélection, il en in-
forme, par I’intermédiaire du Secrétariat, toutes les Parties et les obser-
vateurs et communique la proposition et I’évaluation du Comité a toutes
les Parties et la proposition est rejetée.

5. Toute Partie peut présenter de nouveau au Comité une proposition
que le Comité a rejetée conformément au paragraphe 4. La proposition
ainsi présentée de nouveau peut faire état des préoccupations de la Partie
en question, ainsi que des raisons justifiant un nouvel examen par le Co-
mité. Si, a la suite de cette procédure, le Comité rejette a nouveau la pro-
position, la Partie peut contester la décision du Comité, et la Conférence
des Parties examine la question a4 sa session suivante. La Conférence des
Parties peut décider, sur la base des critéres de sélection de I’annexe D et
compte tenu de I’évaluation du Comité et de toute information supplé-
mentaire fournie par une Partie ou un observateur, qu’il doit étre donné
suite a la proposition.

6. Lorsque le Comité a décidé que la proposition répond aux critéres de
sélection, ou que la Conférence des Parties a décidé de donner suite a la
proposition, le Comité procéde a un nouvel examen de la proposition, en
tenant compte de toute information supplémentaire pertinente qui a été
regue, et établit un projet de descriptif des risques conformément a
I’annexe E. Il communique ce projet, par I’intermédiaire du Secrétariat, a
toutes les Parties et aux observateurs, recueille leurs observations techni-
ques et, compte tenu de ces observations, compléte le descriptif des ris-
ques.

7. Si, sur la base du descriptif des risques établi conformément a
I’annexe E, le Comité décide :

a) Que la substance chimique est susceptible, du fait de sa propa-
gation a longue distance dans I’environnement, d’avoir des effets nocifs
importants sur la sant¢ humaine et/ou I'environnement justifiant
I’adoption de mesures au niveau mondial, il est donné suite a la proposi-
tion. L’absence de certitude scientifique absolue n’empéche pas de don-
ner suite a la proposition. l.e Comité, par I’intermédiaire du Secrétariat.
demande a toutes les Parties et aux observateurs de fournir des informa-
tions se rapportant aux considérations énoncées a l’annexe F. Il établit
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alors une évaluation de la gestion des risques qui comprend une analyse
des éventuelles mesures de réglementation de la substance chimique,
conformément a ladite annexe;

b) Qu’il ne doit pas étre donné suite a la proposition, il communi-
que, par I’intermédiaire du Secrétariat, le descriptif des risques a toutes
les Parties et aux observateurs et rejette la proposition.

8. Pour toute proposition rejetée conformément a 1’alinéa b) du para-
graphe 7, une Partie peut demander a la Conférence des Parties
d’examiner la possibilité de charger le Comité de demander des informa-
tions supplémentaires a la Partie ayant présenté la proposition et a
d’autres Parties pendant une période ne dépassant pas un an. Une fois
cette période écoulée, et sur la base de toutes informations regues, le Co-
mité réexamine la proposition conformément au paragraphe 6 avec un
rang de priorité a décider par la Conférence des Parties. Si, a la suite de
cette procédure, le Comité rejette a nouveau la proposition, la Partie peut
contester la décision du Comité, et la Conférence des Parties examine la
question a sa session suivante. La Conférence des Parties peut décider,
sur la base du descriptif des risques établi conformément a ’annexe E et
compte tenu de I’évaluation du Comité et de toute information supplé-
mentaire fournie par une Partie ou un observateur, qu’il doit étre donné
suite a la proposition. Si la Conférence des Parties décide qu’il doit &tre
donné suite a la proposition, le Comité établit I’évaluation de la gestion
des risques.

9. Sur la base du descriptif des risques mentionné au paragraphe 6 et de
I’évaluation de la gestion des risques mentionnée a |’alinéa a) du para-
graphe 7 et au paragraphe 8, le Comité recommande a la Conférence des
Parties d’envisager ou non I’inscription de la substance chimigue aux an-
nexes A, B et/ou C. La Conférence des Parties, tenant diment compte des
recommandations du Comité, y compris toute incertitude scientifique, dé-
cide, de maniére précautionneuse, d’inscrire ou non la substance chimi-
quc aux annexes A, B et/ou C, en spécifiant les mesures de réglementa-
tion de cette substance.

Article 9
Echange d'informations

I. Chaque Partie facilite ou entreprend |’échange d’informations se rap-
portant :

a) A laréduction ou a I’élimination de la production. de I'utilisation
et des rejets de polluants organiques persistants;
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b) Aux solutions de remplacement des polluants organiques persis-
tants, notamment d’informations sur leurs risques ainsi que sur leurs
cofits économiques et sociaux.

2. Les Parties échangent les informations visées au paragraphe 1 direc-
tement ou par I’intermédiaire du Secrétariat.

3. Chaque Partie désigne un correspondant national pour I’échange de
ces informations.

4. Le Secrétariat joue le rdle de centre d’échange pour les informations
sur les polluants organiques persistants, y compris celles communiquées

par les Parties et par des organisations intergouvernementales et non gou-
vernementales.

5. Aux fins de la présente Convention, les informations concernant la
santé et la sécurité des personnes ainsi que la salubrité et la protection de
I’environnement ne sont pas considérées comme confidentielles. Les Par-
ties qui échangent d’autres informations en application de la Convention
respectent le caractére confidentiel des informations comme mutuelle-
ment convenu.

Article 10
Information, sensibilisation et éducation du public

1. Chaque Partie, dans la mesure de ses moyens, favorise et facilite :

a) La sensibilisation de ses responsables politiques et de ses déci-
deurs aux polluants organiques persistants;

b) La fourniture au public de toutes les informations disponibles sur

les polluants organiques persistants, compte tenu des dispositions du pa-
ragraphe 5 de I’article 9;

¢) L’¢laboration et I’application de programmes d'éducation et de
sensibilisation, en particulier a I’intention des femmes, des enfants et des
moins instruits, sur les polluants organiques persistants, ainsi que sur

leurs effets sur la santé et I'environnement et sur les solutions de rempla-
cement,

d) La participation du public a la prise en considération des pol-
luants organiques persistants et de leurs effets sur la santé et
"environnement et a la mise au point de solutions appropriées, y compris

les possibilités de contributions nationales a I’application de la présente
Convention;
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e) La formation de travailleurs, de scientifiques, d’éducateurs et de
personnel technique et de direction;

f) La mise au point et I’échange de matériels d’éducation et de sen-
sibilisation aux niveaux national et international;

g) L’élaboration et I’exécution de programmes d’éducation et de
formation aux niveaux national et international.

2. Chaque Partie, dans la mesure de ses moyens, veille & ce que le pu-
blic ait accés aux informations publiques visées au paragraphe 1 et a ce
que ces informations soient tenues a jour.

3. Chaque Partie, dans la mesure de ses moyens, encourage 1’industrie
et les usagers professionnels a favoriser et faciliter la fourniture des in-
formations visées au paragraphe 1 au niveau national et, le cas échéant,
aux niveaux sous-régional, régional et mondial.

4. Pour la fourniture d’informations sur les polluants organiques per-
sistants et les solutions de remplacement, les Parties peuvent recourir a
des fiches techniques de sécurité, a des rapports, aux médias et a d’autres
moyens de communication, et établir des centres d’information aux ni-
veaux national et régional.

5. Chaque Partie envisage avec bienveillance 1’élaboration de mécanis-
mes, tels que des registres des rejets et transferts de polluants, pour la
collecte et la diffusion d’informations sur les estimations des quantités

annuelles des substances chimiques énumérées a I’annexe A, B ou C qui
sont rejetées ou éliminées.

Article 11
Recherche-développement et surveillance

1. Les Parties, dans la mesure de leurs moyens, encouragent et/ou en-
treprennent, aux niveaux national et international, des activités appro-
prices de recherche-développement, de surveillance et de coopération
concernant les polluants organiques persistants et, le cas échéant, les so-
lutions de remplacement et les polluants organiques persistants potentiels,
portant notamment sur les points suivants :

a) Sources et rejets dans !’environnement;

b) Présence. niveaux et tendances chez les étres humains et dans
["environnement;

¢) Propagation, devenir ¢t transformation dans 1'environnement;
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d) Effets sur la santé humaine et I’environnement;
¢) Impacts socioéconomiques et culturels;
f) Réduction ou élimination des rejets;

g) Meéthodologies harmonisées d’inventaire des sources de produc-
tion et techniques analytiques de mesure des rejets.

2. Lorsqu’elles entreprennent des activités en vertu du paragraphe 1, les
Parties, dans la mesure de leurs moyens :

a) Appuient et renforcent, le cas échéant, des organisations, réseaux
et programmes internationaux ayant pour objet de définir, de conduire,
d’évaluer et de financer la recherche, la collecte de données et la surveil-
lance, compte tenu de la nécessité de réduire le plus possible les doubles
emplois;

b) Appuient les activités nationales et internationales visant a ren-
forcer les capacités nationales de recherche scientifique et technique, en
particulier dans les pays en développement et les pays a économie en
transition, et a favoriser I’accés aux données et analyses et leur échange;

c) Tiennent compte des préoccupations et des besoins, en particu-
lier en matiére de ressources financiéres et techniques, des pays en déve-
loppement et des pays a économie en transition, et coopérent au renfor-

cement de leur capacité a participer aux activités visées aux alinéas a)
et b);

d) Entreprennent des travaux de recherche visant a atténuer les ef-
fets des polluants organiques persistants sur la santé génésique;

e¢) Mettent les résultats de leurs activités de recherche-
développement et de surveillance visées au présent paragraphe a la dispo-
sition du public, en temps utile et a intervalles réguliers;

f) Encouragent et/ou entreprennent une coopération en ce qui
concerne le stockage et la tenue & jour des informations issues des acti-
vités de recherche-développement et surveillance.
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Article 12
Assistance technique

1. Les Parties reconnaissent que la fourniture en temps utile d’une as-
sistance technique appropriée a la demande de Parties qui sont des pays
en développement ou a économie en transition est essentielle pour appli-
quer avec succes la présente Convention.

2. Les Parties coopérent pour fournir en temps utile une assistance
technique appropriée aux Parties qui sont des pays en développement ou
a économie en transition afin de les aider, compte tenu de leurs besoins
particuliers, a développer et a renforcer leurs moyens de s’acquitter de
leurs obligations au titre de la Convention.

3. A cet égard, Iassistance technique devant étre fournie par les pays
développés Parties, et d’autres Parties dans la mesure de leurs moyens,
comprend, selon qu’il convient et comme convenu d’un commun accord,
la fourniture d’une assistance technique pour le renforcement des capa-
cités aux fins d’exécution des obligations au titre de la Convention. La
Conférence des Parties donnera des directives supplémentaires en la ma-
ticre.

4. Les Parties prennent, le cas échéant, des dispositions pour fournir une
assistance technique et favoriser le transfert de technologie aux Parties
qui sont des pays en développement ou a économie en transition, en vue
de I’application de la présente Convention. Ces dispositions comprennent
la création de centres régionaux et sous-régionaux pour le renforcement
des capacités et le transfert de technologie afin d’aider les Parties qui sont
des pays en développement ou a économie en transition a s’acquitter de
leurs obligations au titre de la Convention. La Conférence des Parties
donnera des directives supplémentaires en la matiére.

5. Aux fins du présent article, les Parties tiennent pleinement compte
des besoins spécifiques et de la situation particuliére des pays les moins
avancés et des petits Etats insulaires en développement lorsqu’elles pren-
nent des décisions concernant 1’assistance technique.
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Article 13
Ressources financiéres et mécanismes de financement

1. Chaque partie s’engage a fournir, dans la mesure de ses moyens, un
appui et des incitations d’ordre financier au titre des activités nationales
qui visent a la réalisation de I'objectif de la présente Convention,
conformément a ses plans, priorités et programmes nationaux.

2. Les pays développés Parties fournissent des ressources financiéres
nouvelles et additionnelles pour permettre aux Parties qui sont des pays
en développement ou & économie en transition de couvrir la totalité des
surcolits convenus de [’application des mesures leur permettant de
s’acquitter de leurs obligations au titre de la Convention, comme convenu
entre une Partie bénéficiaire et une entité participant au mécanisme décrit
au paragraphe 6. D’autres Parties peuvent également, a titre volontaire et
dans la mesure de leurs moyens, fournir de telles ressources financiéres.
Les contributions d’autres sources devraient également étre encouragées.
Dans I’exécution de ces engagements, il est tenu compte de la nécessité
d’un financement adéquat, prévisible et en temps utile et de I’importance
d’un partage des charges entre les Parties contribuantes.

3. Les pays développés Parties, et d’autres Parties dans la mesure de
leurs moyens et conformément a leurs plans, priorités et programmes na-
tionaux, peuvent aussi fournir, et les Parties qui sont des pays en déve-
loppement ou a économie en transition obtenir des ressources financiéres
pour les aider dans |’application de la présente Convention par d’autres
sources ¢t voies bilatérales, régionales ou multilatérales.

4. La mesure dans laquelle les pays en développement Parties
s’acquitteront effectivement de leurs engagements au titre de la Conven-
tion dépendra de la mesure dans laquelle les pays développés Parties
s’acquitteront effectivement de leurs engagements au titre de la Conven-
tion en ce qui concerne les ressources financicres, 1’assistance technique
et le transfert de technologic. Il sera pleinement tenu compte du fait
qu'un développement €conomique et social durable et I’élimination de la
pauvreté sont, pour les pays en développement Parties, la priorité abso-
lue, compte diment tenu de la nécessité de protéger la santé humaine et
I’environnement.

5. Les Parties tiennent pleinement compte des besoins spécifiques et de
la situation particulicre des pays les moins avancés ct des petits Etats in-
sulaires en développcment lorsqu’elles prennent des décisions concernant
le financement.
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6. 1l est défini par les présentes un-mécanisme pour la fourniture aux
Parties qui sont des pays en développement ou a économie en transition
de ressources financi¢res adéquates et réguliéres a titre de don ou a des
conditions de faveur, afin de les aider dans I’application de la Conven-
tion. Aux fins de la présente Convention, ce mécanisme sera placé sous
Pautorité, selon qu’il convient, et la direction de la Conférence des Par-
ties, a laquelle il rendra compte. Sa gestion sera confiée a un ou plusieurs
organismes, y compris parmi les organismes internationaux existants, se-
lon ce que décidera la Conférence des Parties. Le mécanisme pourra aussi
comprendre d’autres organismes fournissant une assistance financiére et
technique multilatérale, régionale et bilatérale. Les contributions au mé-
canisme s’ajouteront a d’autres transferts financiers aux Parties qui sont
des pays en développement ou & économie en transition, comme indiqué
au paragraphe 2 et conformément aux dispositions dudit paragraphe.

7. Conformément aux objectifs de la présente Convention et au para-
graphe 6, la Conférence des Parties adopte, a sa premiére réunion, des di-
rectives appropriées a donner au mécanisme et convient avec 1’organisme
ou les organismes participant au mécanisme de financement des arrange-
ments visant a donner effet & ces directives. Ces directives porteront no-
tamment sur les points suivants :

a) La définition des priorités en matiére de politiques, de stratégies
et de programmes, ainsi que de critéres et directives clairs et détaillés
concernant les conditions requises pour avoir acces aux ressources finan-

ciéres et les utiliser, y compris la surveillance et I’évaluation réguliére de
cette utilisation;

b) La présentation & la Conférence des Parties, par I’organisme ou
les organismes, de rapports périodiques sur ’adéquation et la régularité
du financement des activités lies a ’application de la Convention;

c) La promotion de méthodes, de mécanismes et de dispositifs fai-
sant appel a plusieurs sources de financement;

d) Les modalités de détermination, d’une manicre prévisiblc et
claire, du montant des ressources financi¢res nécessaires et disponibles
pour I’application de la Convention, compte tenu du fait que I’élimination
des polluants organiques persistants risque de nécessiter un financement

soutenu, et des conditions dans lesquelles ce montant fera 1'objet d’un
examen périodique;

¢) Les modalités de la fourniture aux Parties intéressées d'une aide
concernant I’évaluation des besoins et de renseignements sur les sources
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de financement disponibles et les modes de financement, de fagon a faci-
liter la coordination entre elles.

8. La Conférence des Parties examine, au plus tard a sa deuxi¢me ré-
union et par la suite périodiquement, I’efficacité du mécanisme institué
en vertu du présent article, sa capacité a faire face aux besoins en évolu-
tion des Parties qui sont des pays en développement ou a économie en
transition, les critéres et directives visés au paragraphe 7, le niveau de fi-
nancement ainsi que 1’efficacité des organismes institutionnels chargés de
gérer le mécanisme de financement. Sur la base de cet examen, elle prend
des mesures appropriées, le cas échéant, pour améliorer I’efficacité du
mécanisme, notamment en formulant des recommandations et directives
sur les mesures a prendre pour garantir des ressources financiéres adé-
quates et réguliéres afin de répondre aux besoins des Parties.

Article 14
Arrangements financiers provisoires

La structure institutionnelle du Fonds pour I’environnement mondial,
qui fonctionne conformément a I’Instrument pour la restructuration du
Fonds pour I’environnement mondial, fait office, a titre provisoire, de
principal organisme chargé du fonctionnement du mécanisme de finan-
cement visé a I’article 13, dans I’intervalle entre la date d’entrée en vi-
gueur de la présente Convention et la premiére réunion de la Conférence
des Parties, ou jusqu’a ce que la Conférence des Parties décide de la
structure institutionnelle a désigner conformément a [’article 13. La
structure institutionnelle du Fonds pour I’environnement mondial devrait
s’acquitter de cette fonction au moyen de mesures opérationnelles portant
spécifiquement sur les polluants organiques persistants, compte tenu du

fait que de nouveaux arrangements en la matiére peuvent s’avérer néces-
saires.

Article 15
Communication des informations

1. Chaque Partie fait rapport & la Conférence des Parties sur les mesures

qu’elle a prises pour appliquer les dispositions de la présente Convention
et sur leur efficacité dans la réalisation de 1’objectif de la Convention.

2. Chaque Partie fournit au Secrétariat :

a) Des données statistiques sur les quantités totales produites, im-
portées et exportées de chacune des substances chimiques inscrites aux
annexes A et B, ou une estimation plausible de ces quantités;
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b) Dans la mesure du possible,-une liste des Etats d’ou elle a im-
porté chaque substance, et des Etats vers lesquels elle a exporté chaque
substance.

3. Ces informations sont communiquées périodiquement et selon une

présentation a déterminer par la Conférence des Parties 4 sa premiére
réunion.

Article 16
Evaluation de l'efficacité

1. Quatre ans apreés la date d’entrée en vigueur de la présente Conven-
tion, et périodiquement par la suite & des intervalles dont elle décidera, la
Conférence des Parties évalue I’efficacité de la Convention.

2. Afin de faciliter cette évaluation, la Conférence des Parties, 4 sa
premiere réunion, décide de la mise en place d’arrangements lui permet-
tant de disposer de données de surveillance comparables sur la présence
des substances chimiques inscrites aux annexes A, B et C, ainsi que sur
leur propagation dans I’environnement aux niveaux régional et mondial.
Ces arrangements :

a) Devraient étre mis en oeuvre par les Parties sur une base régio-
nale, s’il y a lieu, selon leurs moyens techniques et financiers, en tirant
parti dans la mesure du possible des programmes et mécanismes de sur-
veillance existants et en favorisant I’'harmonisation des approches;

b) Peuvent étre compiétés si nécessaire, compte tenu des différen-
ces entre régions et de leurs capacités a réaliser des activités de surveil-
lance;

¢) Prévoient I’établissement de rapports a la Conférence des Parties
sur les résultats des activités de surveillance aux niveaux régional et
mondial, a des intervalles a spécifier par la Conférence des Parties.

3. L’évaluation décrite au paragraphe 1 est effectuée sur la base des in-
formations scientifiques, environnementales, techniques et économiques
disponibles, y compris :

a) Des rapports et d’autres données de surveillance fournis confor-
mément au paragraphe 2;

b) Des rapports nationaux présentés conformément a I’article 15;

¢) Des informations sur le non-respect reques conformément aux
procédures établies en vertu de |’article 17.
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Artiele 17
Non-respect

La Conférence des Parties élabore et approuve, dés que possible, des
procédures et des mécanismes institutionnels permettant de déterminer
les cas de non-respect des dispositions de la présente Convention et les
mesures a prendre a [’égard des Parties contrevenantes.

Article 18
Réglement des différends

1. Les Parties réglent tout différend surgissant entre elles au sujet de
I’interprétation ou de I’application de la présente Convention par voie de
négociation ou par tout autre moyen pacifique de leur choix.

2. Lorsqu’elle ratifie, accepte ou approuve la Convention ou y adhére,
ou a tout autre moment par la suite, toute Partie qui n’est pas une organi-
sation régionale d’intégration économique peut déclarer dans un instru-
ment écrit soumis au dépositaire que, pour tout différend concernant
’interprétation ou I’application de la Convention, elle reconnait comme
obligatoires 1’un ou les deux moyens de réglement des différends ci-aprés
a I’égard de toute Partie acceptant la méme obligation :

a) L’arbitrage, conformément aux procédures qu’adoptera dés que
possible la Conférence des Parties dans une annexe;

b) Lasoumission du différend a la Cour internationale de Justice.

3. Toute organisation régionale d’intégration économique Partie a la
Convention peut faire une déclaration analogue concernant l’arbitrage,
conformément a la procédure visée a ’alinéa a) du paragraphe 2.

4. Toute déclaration faitc en application du paragraphe 2 ou 3 reste en
vigueur jusqu’a l’expiration du délai stipulé dans cette déclaration ou
jusqu’a "expiration d’un délai de trois mois & compter du dépdt de la no-
tification €crite de sa révocation aupres du dépositaire.

5. L’expiration d’une déclaration, la notification de la révocation d’une
déclaration ou le dépdt d’une nouvelle déclaration n’atfecte en rien la
procédure engagée devant un tribunal arbitral ou {a Cour internationale de
Justice, a moins que les partics au différend n’en conviennent autrement.

6. Si les parties a un différend n’ont pas accepté le méme moyen de r¢-
glement ou ['une dcs procédures prévues au paragraphe 2, ct si elies ne
sont pas parvenues a régler leur différend dans les douze mois qui suivent
la notification par une partic a une autre partie de ’existence d’un diffé-
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rend entre elles, celui-ci est soumis a une commission de conciliation, a
la demande de I'une quelconque des parties au différend. La commission
de conciliation présente un rapport assorti de recommandations. Des pro-
cédures supplémentaires concernant la commission de conciliation figure-

ront dans une annexe que la Conférence des Parties adoptera au plus tard
a sa deuxiéme réunijon.

Article 19
Conférence des Parties

1. [l est institué par les présentes une Conférence des Parties.

2. La premicre réunion de la Conférence des Parties est convoquée par
le Directeur exécutif du Programme des Nations Unies pour
I’environnement un an au plus tard apres ’entrée en vigueur de la pré-
sente Convention. Par la suite, les réunions ordinaires de la Conférence
des Parties se tiendront a des intervalles réguliers a décider par la Confé-
rence.

3. Des réunions extraordinaires de la Conférence des Parties peuvent
avoir lieu a tout autre moment si la Conférence le juge nécessaire, ou a la
demande écrite d’une Partie, sous réserve que cette demande soit appuyée
par un tiers au moins des Parties.

4. La Conférence des Parties arréte et adopte par consensus, & sa pre-
miére réunion, son réglement intérieur et ses régles de gestion financiére
et ceux de tout organe subsidiaire, ainsi que les dispositions financieres
régissant le fonctionnement du Secrétariat.

5. La Conférence des Parties suit et évalue en permanence I’application
de la présente Convention. Elle s’acquitte des fonctions qui lui sont assi-
gnées par la Convention et, a cette fin :

a) Crée. conformément aux dispositions du paragraphe 6, les orga-
nes subsidiaires qu’elle juge nécessaires a I'application de la Convention;

b) Coopere, sclon que de besoin, avec les organisations internatio-
nales ¢t les organismes intergouvernementaux et non gouvernementaux
compeétents:

¢) Examine périodiquement toutes les informations communiquces
aux Parties en application de ["article 15, ct étudie notamment |efficacité
du point iii) de 'alinéa b) du paragraphe 2 de 'article 3;

d) Examine et prend toute autrc mesure nécessaire a la réalisation
des objectifs de la Convention.
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6. La Conférence des Parties crée, a sa premiére réunion, un organe
subsidiaire dénommé Comité d’étude des polluants organiques persis-
tants, qui exerce les fonctions qui lui sont confiées en vertu de la
Convention. A cet égard :

a) Les membres du Comité d’étude des polluants organiques per-
sistants sont nommés par la Conférence des Parties. Le Comité est com-
posé de spécialistes de 1’évaluation ou de la gestion des substances chi-
miques désignés par les gouvernements. Les membres du Comité sont
nommés sur la base d’une répartition géographique équitable;

b) La Conférence des Parties décide du mandat, de I’organisation et
du fonctionnement du Comité;

¢) Le Comité n’épargne aucun effort pour adopter ses recomman-
dations par consensus. Lorsque tous ses efforts restent vains et qu’aucun
consensus n’est possible, ses recommandations sont adoptées, en dernier
recours, a la majorité des deux tiers des membres présents et votants.

7. La Conférence des Parties évalue, a sa troisiéme réunion, la nécessité
du maintien de la procédure prévue a l’alinéa b) du paragraphe 2 de
’article 3, en examinant notamment son efficacité.

8. L’'Organisation des Nations Unies, ses institutions spécialisées et
I’ Agence internationale de I’énergie atomique, de méme que tout Etat qui
n’est pas Partie a la présente Convention, peuvent se faire représenter aux
réunions de la Conférence des Parties en qualité d’observateurs. Tout or-
gane ou organisme, national ou international, gouvernemental ou non
gouvernemental, compétent dans les domaines visés par la Convention et
qui a informée le Secrétariat de son désir de se faire représenter a une ré-
union de la Conférence des Parties en qualité d’observateur peut étre ad-
mis a y prendre part a moins qu’un tiers au moins des Parties présentes
n’y fassent objection. L'admission et la participation des observateurs

sont subordonnées au respect du réglement intérieur adopté par la Confé-
rence des Parties.

Article 20
Secrétariat

1. Il est institué par les présentes un Sccrétariat.

9

Les fonctions du Secrétariat sont les suivantes ;

a) Organiser les réunions de la Conférence des Parties et de ses or-
ganes subsidiaires, et leur fournir les services voulus;
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b) Faciliter I’octroi d’une assistance aux Parties, en particulier aux
Parties qui sont des pays en développement ou d économie en transition,
sur demande, aux fins de I’application de la présente Convention;

c) Assurer la coordination nécessaire avec les secrétariats d’autres
organismes internationaux compétents;

d) FEtablir et transmettre aux Parties des rapports périodiques fondés
sur les informations regues en vertu de I’article 15 et d’autres informa-
tions disponibles;

e) Conclure, sous la supervision de la Conférence des Parties, les
arrangements administratifs et contractuels qui pourraient lui étre néces-
saires pour s’acquitter efficacement de ses fonctions;

f) S’acquitter des autres tiches de secrétariat spécifiées dans la
Convention et de toutes autres fonctions qui pourraient lui étre confiées
par la Conférence des Parties.

3. Les fonctions de secrétariat de la présente Convention sont assurées
par le Directeur exécutif du Programme des Nations Unies pour
I’environnement, sauf si [a Conférence des Parties décide, a une majorité
des trois quarts des Parties présentes et votantes, de confier les fonctions
de secrétariat a une ou plusieurs autres organisations internationales.

Article 21
Amendements a la Convention

1. Toute Partie peut proposer des amendements a la présente Conven-
tion.

2. les amendements a la Convention sont adoptés lors d’une réunion de
la Conférence des Parties. Le texte de toute proposition d’amendement
est communiqué aux Parties par le Secrétariat six mois au moins avant la
réunion a laquelle il est présenté pour adoption. Le Secrétariat communi-
que aussi les propositions d’amendement aux signataires de la Conven-
tion et, a titre d'information, au dépositaire.

3. Les Parties n'épargnent aucun effort pour parvenir a un accord par
conscnsus sur toute proposition d’amendement a la présente Convention.
Si tous les efforts en ce sens sont demeurés vains. I’amendement est
adopté en dernier recours par un vote a la majorité des trois quarts des
Parties présentes et votantes.

4. Le dépositaire communique 1’amendement a toutes les Parties aux
fins de ratification, d’acceptation ou d’approbation.
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5. La ratification, I’acceptation ou I’approbation d’un amendement est
notifiée par écrit au dépositaire. Tout amendement adopté conformément
au paragraphe 3 entre en vigueur pour les Parties I’ayant accepté le qua-
tre-vingt-dixiéme jour suivant la date du dépét des instruments de ratifi-
cation, d’acceptation ou d’approbation par les trois quarts au moins
des Parties. Par la suite, I’amendement entre en vigueur a I’égard de toute
autre Partie le quatre-vingt-dixieéme jour suivant la date du dépdt par cette
Partie de son instrument de ratification, d’acceptation ou d’approbation
de I’amendement.

Article 22
Adoption et amendement des annexes

1. Les annexes a la présente Convention font partie intégrante de la
Convention et, sauf disposition contraire expresse, toute référence a la
Convention constitue également une référence a ses annexes.

2. Toute nouvelle annexe a exclusivement trait a des questions de pro-
cédure ou a des questions a caractére scientifique, technique ou adminis-
tratif.

3. La proposition, ’adoption et {’entrée en vigueur d’annexes supplé-
mentaires a la Convention sont régies par la procédure suivante ;

a) Les annexes supplémentaires sont proposées et adoptées selon la
procédure énoncée aux paragraphes 1, 2 et 3 de I’article 21;

b) Toute Partie qui n’est pas en mesure d’accepter une annexe sup-
plémentaire en donne par écrit notification au dépositaire dans I’année
qui suit la date de communication par le dépositaire de I’adoption de
I’anncxe supplémentaire. Ce dernier informe sans délai toutes les Parties
de toute notification regue. Une Partie peut a tout moment retirer une no-
tification antérieure de non-acceptation d’une annexe supplémentaire, et
cette annexe entre alors en vigueur a I'égard de cette Partie sous réserve
des dispositions de I’alinéa c);

¢) A lexpiration d’un délai d'un an a compter de la date de com-
munication par le dépositaire de ’adoption d’une annexe supplémentaire,
laditc annexc entre en vigueur a |’égard de toutes les Parties qui n’ont pas
communiqu¢ de notification en application des dispositions de 1'alinéa b).

4. La proposition, "adoption ¢t I'entrée en vigueur d’amendements a
I"annexe A, B ou C sont soumises a la méme procédure que la proposi-
tion, I'adoption et I’entrée en vigueur d’annexes supplémentaires a la
Convention, si ce n'est qu'un amendement a I'annexe A, B ou C n’entre
pas en vigueur a I’égard d'unc Partic qui a fait unc déclaration au sujet
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des amendements a ces annexes en application du paragraphe 4 de
I’article 25, auquel cas I’amendement entre en vigueur pour cette Partie le
quatre-vingt-dixiéme jour suivant la date de dépdt aupres du dépositaire
de son instrument de ratification, d’acceptation ou d’approbation dudit
amendement ou d’adhésion a celui-ci.

5. La procédure ci-apres s’applique a la proposition, a 1’adoption et a
I’entrée en vigueur de tout amendement a I’annexe D, E ou F :

a) Les amendements sont proposés selon la procédure prévue aux
paragraphes 1 et 2 de I'article 21;

b) Les Parties décident de tout amendement a {'annexe D, E ou F
par consensus;

c) Toute décision tendant & amender I’annexe D, E ou F est immé-
diatement communiquée aux Parties par le dépositaire. Cet amendement
entre en vigueur pour toutes les Parties & une date a préciser dans la déci-
sion.

6. Lorsqu’une annexe supplémentaire ou un amendement a une annexe
se rapporte a un amendement a la Convention, ladite annexe supplémen-
taire ou ledit amendement n’entre cn vigueur que lorsque I’amendement a
la Convention entre lui-méme en vigueur.

Article 23
Droit de vote

1. Chaque Partie a la Convention dispose d’une voix, sous réserve des
dispositions du paragraphe 2.

2. Les organisations régionales d’intégration ¢conomique disposent,
pour exercer leur droit de vote dans les domaines qui relevent de leur
compétence, d’un nombre de voix égal au nombre de leurs Ftats membres
qui sont Parties a la Convention. Elles n’exercent pas leur droit de vote si
I'un quelconque de leurs Ftats membres exerce le sien, ct inversement.

Article 24
Signature

La présente Convention est ouvertc a la signature de tous lcs Ftats et
organisations régionales d’intégration ¢conomique a Stockholm, le 23
mai 2001, et au Siege de I'Organisation des Nations Unies. & New York,
du 24 mai 2001 au 22 mai 2002.



Article 25
Ratification, acceptation, approbation ou adhésion

1. La présente Convention est soumise a la ratification, a I’acceptation
ou a ’approbation des Etats et des organisations régionales d’intégration
économique. Elle est ouverte a I’adhésion des Etats et des organisations
régionales d’intégration économique le lendemain du jour ou elle cesse
d’étre ouverte a la signature. Les instruments de ratification,
d’acceptation, d’approbation ou d’adhésion sont déposés auprés du dépo-
sitaire.

2. Toute organisation régionale d’intégration économique qui devient
Partie a la présente Convention sans qu’aucun de ses Etats membres n’y
soit Partie est liée par toutes les obligations énoncées dans la Convention.
Lorsqu’un ou plusieurs Etats membres d’une de ces organisations sont
Parties a la Convention, I’organisation et ses Etats membres conviennent
de leurs responsabilités respectives en ce qui concerne I’exécution des
obligations qui leur incombent en vertu de la Convention. En pareil cas,
[’organisation et ses Ftats membres ne sont pas habilités & exercer
concurremment leurs droits au titre de la Convention.

3. Dans leurs instruments de ratification, d’acceptation, d’approbation
ou d’adhésion, les organisations régionales d’intégration économique in-
diquent I’étendue de leur compétence dans les domaines régis par la
Convention. Ces organisations informent aussi le dépositaire, qui informe
a son tour les Parties, de toute modification pertinente de !’étendue de
leur compétence.

4. Dans son instrument de ratification, d’acceptation, d’approbation ou
d’adhésion, toute Partie peut déclarer que tout amendement a I’annexe A,
B ou C n’entre en vigueur a son égard qu’apres le dépot de son instru-
ment de ratification, d’acceptation ou d’approbation dudit amendement
ou d’adhésion a celui-ci.

Article 26
Entrée en vigueur

1. La présente Convention entre en vigueur le quatre-vingt-dixiéme jour
suivant la date du dépét du cinquantiéme instrument de ratification,
d’acceptation, d’approbation ou d’adhésion.

2. A I’égard de chaque Etat ou organisation régionale d’intégration éco-
nomique qui la ratifie, I'accepte, I’approuve ou y adhére apres le dépot du
cinquanticme instrument de ratification, d’acceptation, d’approbation ou
d'adhésion, la Convention entre en vigueur le quatre-vingt-dixiéme jour
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suivant la date du dépét par cet Etat ou cette organisation de son instru-
ment de ratification, d’acceptation, d’approbation ou d’adhésion.

3. Aux fins des paragraphes | et 2, 'instrument déposé par une organi-
sation régionale d’intégration économique n’est pas considéré comme ve-
nant s’ajouter aux instruments déja déposés par les Etats membres de la-
dite organisation.

Article 27
Réserves

Aucune réserve ne peut étre faite a la présente Convention.

Article 28
Denonciation

1. A I’expiration d’un délai de trois ans a compter de la date d’entrée en
vigueur de la présente Convention & {’égard d’une Partie, ladite Partie
peut a tout moment dénoncer 1a Convention par notification écrite donnée
au dépositaire.

2. La dénonciation prend effet a I’expiration d’un délai d’un an a
compter de la date!de réception de la notification de dénonciation par le
dépositaire, ou a toute date ultérieure spécifiée dans la notification de dé-
nonciation.

Article 29
Dépositaire

Le Secrétaire général de I’Organisation des Nations Unies est le dé-
positaire de la présente Convention.

Article 30
Textes faisant foi

[’original de la présente Convention, dont les textes anglais, arabe,
chinois, espagnol, francais ct russe font également foi, est déposé auprés
du Secrétaire général de I'Organisation des Nations Unies.

EN FOI DE QUOI, les soussignés, a ce diiment habilités, ont sign€ la
présente Convention.

Fait & Stockholm, le vingt-deux mai deux mille un.
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Annexe A
Elimination

Premiére partie

Substance chimique Activité Dérogation spécifique
Aldrine* Production Néant
No de CAS : 309-00-2
Utilisation Ectoparasiticide local
Insecticide
Chlordane* Production Telle qu’autorisée pour les
No de CAS : 57-74-9 Parties inscrites sur le registre
Utilisation Ectoparasiticide local
Insecticide
Termiticide
Termiticide dans les batiments
et les barrages
Termiticide sur les routes
Additif dans les adhésifs pour
contre-plaqués
Dieldrine* Production Néant
No de CAS : 60-57-1
Utilisation Activités agricoles
Endrine* Production Néant
No de CAS : 72-20-8 Utilisation Néant
Heptachlore* Production Néant

No de CAS : 76-44-8
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Substance chimique Activité Dérogation spécifique

Utilisation Termiticide

Termiticide dans la charpente
des maisons

Termicitide (souterrain)
Traitement du bois

Boitiers de cables souterrains

Hexachlorobenzene Production Telle qu’autorisée pour les
Parties inscrites sur le i
No de CAS : 118-74-1 ur le registre
Utilisation Produit intermédiaire

Solvant dans les pesticides

Intermédiaire en circuit fermé
sur un site déterminé

Mirex* Production Telle qu’autorisée pour les

No de CAS : 7385-85-5 Parties inscrites sur le registre
Utilisation Termiticide

Toxaphéne* Production Néant

No de CAS : 8001-35-2 Utilisation Néant

Polychlorobiphényles  Production Néant

(PCB)*

Utilisation Articles en circulation
conformément aux disposi-
tions de la deuxiéme partie de
la présente annexe

Notes :

i)

Sauf disposition contrairc de la Convention, les quantités d’une
substance chimique présentes non intentionnellement dans des
produits et articles sous forme de contaminant a I'état de trace
ne sont pas considérées comme relevant de la présente annexce.

[.a présente note ne doit pas étre considérée comme constituant
une dérogation spécifique concernant la  production et
['utilisation aux fins du paragraphe 2 de ['article 3. Les quantités
d’une substance chimique présentes sous forme de constituants
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iit)

d’articles manufacturés ou déja en circulziion avant ou a la date
d’entrée en vigueur de I’obligation pertinente en ce qui concerne
cette substance ne sont pas considérées comme relevant de la
présente annexe, pour autant que la Partie ait notifié le Secréta-
riat qu'un type particulier d’article est toujours en circulation
dans cette Partie. Le Secrétariat met ces notifications a la dispo-
sition du public.

La présente note, qui ne s’applique pas aux substances chimi-
ques dont le nom est suivi d’un astérisque dans la colonne
« Substance chimique » de la premiére partie de la présente an-
nexe, ne doit pas étre considérée comme constituant une déroga-
tion spécifique concernant la production et !’utilisation aux fins
du paragraphe 2 de Particle 3. Etant donné que des quantités ap-
préciables de la substance chimique ne sont pas censées attein-
dre les étres humains et I’environnement lors de la production et
de I’utilisation d’un intermédiaire en circuit fermé sur un site
déterminé, une Partie qui en notifie le Secrétariat peut autoriser
la production et I'utilisation, comme intermédiaire en circuit
fermé sur un site déterminé, de quantités d’une substance chimi-
que inscrite a la présente annexe chimiquement transformées
lors de la fabrication d’autres substances chimiques qui, compte
tenu des critéres énoncés au paragraphe 1 de ’annexe D, ne pré-
sentent pas les caractéristiques d’un polluant organique persis-
tant. Cette notification comprend des données sur la production
totale et I’utilisation de¢ cette substance chimique ou une estima-
tion plausiblie de ces données et des informations sur la nature du
processus en circuit fermé sur un site déterminé, y compris la
quantité de polluant organique persistant utilisée comme matiére
de départ non transformée et présente non intentionnellement
sous forme de contaminant a I’état de trace dans le produit final.
Cette procédure s’applique sauf disposition contraire de la pré-
sente annexe. Le Secrétariat met ces notifications a la disposi-
tion de la Conférence des Parties et du public. Cette production
ou utilisation n’est pas considérée comme une dérogation spéci-
fique en mati¢re de production ou d’utilisation. Il est mis fin a
cette production et a cette utilisation au bout de dix ans, & moins
que la Partie concernée n’adresse au Secrétariat une nouvelle
notification, auquel cas le délai est prolongé de dix ans, sauf si
ta Conférence des Parties en décide autrement, aprés examen de
la production et de I'utilisation. La procédure de notification
peut étre répétée.
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iv) Les Parties les ayant fait enregistrer en ce qui les concerne
conformément & I’article 4 peuvent se prévaloir de toutes les dé-
rogations spécifiques prévues par la présente annexe, a
I’exception de I’utilisation de polychlorobiphényles dans les ar-
ticles en circulation conformément aux dispositions de la

deuxiéme partie de la présente annexe, dérogation dont toutes
les Parties peuvent se prévaloir.

35



Deuxiéme partie
Polychlorobiphényles

Chaque Partie :

a) S’agissant de I’élimination de I’utilisation des polychlorobiphé-
nyles dans les équipements (par exemple transformateurs, condensateurs,
ou autres réceptacles contenant des liquides) d’ici a 2025, sous réserve
d’examen par la Conférence des Parties, prend des mesures conformé-
ment aux priorités ci-apres :

i) S’employer résolument a identifier, étiqueter et retirer de la cir-
culation les équipements contenant plus de 10 % et de 5 litres de po-
lychlorobiphényles;

ii) S’employer résolument a identifier, étiqueter et retirer de la cir-
culation les équipements contenant plus de 0,05 % et de S litres de
polychlorobiphényles;

iii) S’efforcer d’identifier et de retirer de la circulation les €quipe-
ments contenant plus de 0,005 % et de 0,05 litres de polychlorobi-
phényles;

b) Conformément aux priorités énoncées a I’alinéa a), privilégie les
mesures ci-aprés visant a réduire I’exposition et les risques en vue de ré-
glementer I’emploi des polychlorobiphényles :

i)  Utilisation uniquement dans des équipements intacts et qui ne
fuient pas et seulement dans des lieux ou les risques de rejet dans
I’environnement peuvent étre réduits au minimum et ol il peut y étre
rapidement remédié;

i1) Aucune utilisation dans des équipements situés dans des lieux
ayant un rapport avec la production ou le traitement de denrées ali-
mentaires ou d’aliments pour animaux;

iii) Dans le cas d’une utilisation dans des zones peuplées, y compris
des écoles et des hopitaux, adoption de toutes les mesures pouvant
raisonnablement étre prises pour prévenir les pannes électriques qui
pourraient provoquer un incendie, ct inspection a intervalles réguliers
des équipements pour déccler les fuites;

¢) Nonobstant les dispositions du paragraphe 2 de I'article 3, veille
a cc que les équipements contenant des polychlorobiphényles, tels que
décrits a I’alinéa a), ne soient ni exportés ni importés, sauf en vue d’une
gestion €cologiquement rationnelle des déchets;
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d) Sauf pour des opérations de maintenance et d’entretien,
n’autorise pas la récupération a des fins de réutilisation dans d’autres

€quipements des liquides dont la teneur en polychlorobiphényles dépasse
0,005 %;

€) S’emploie résolument a parvenir a une gestion écologiquement
rationnelle des déchets de liquides contenant des polychlorobiphényles et
d’équipements contaminés par des polychlorobiphényles dont la teneur en
polychlorobiphényles dépasse 0,005 %, conformément aux dispositions
du paragraphe 1 de I’article 6, dés que possible et au plus tard en 2028,
sous réserve d’examen par la Conférence des Parties;

f) Au lieu de la note ii) de la premicre partie de la présente annexe,
s’efforce d’identifier d’autres articles dont la teneur en polychlorobiphé-
nyles dépasse 0,005 pour cent (par exemple gaines de cables, matériaux
de calfatage et objets peints) et de les gérer conformément au paragra-
phe 1 de P’article 6;

g) FEtablit tous les cinq ans un rapport sur les progrés accomplis
dans I’élimination des polychlorobiphényles et le soumet a la Conférence
des Parties en application de I’article 15;

h) Les rapports visés a I’alinéa g) sont, selon qu’il convient, exami-
nés par la Conférence des Parties dans le cadre de I’examen des polychlo-
robiphényles. La Conférence des Parties examine les progrés accomplis
dans I’élimination des polychlorobiphényles tous les cinq ans ou selon
une autre périodicité, le cas échéant, compte tenu des rapports susvisés.

37



Annexe B
Restriction

Premiére partie

But acceptable ou

Substance chimique Activité dérogation spécifique

DDT Production But acceptable -

(1-1-1-Trichloro-2,2-bis

(4-chlorophényl)éthane) Utilisation pour la lutte
antivectorielle conformément

No de CAS : 50-29-3 a la deuxiéme partie de la
présente annexe
Dérogation spécifique :
Intermédiaire dans la
production de dicofol
Produit intermédiaire

Utilisation But acceptable :

Utilisation pour la lutte
antivectorielle conformément
a la deuxiéme partie de la
présente annexe

Dérogation spécifique :

Production de dicofol

Produit intermédiaire

Notes :

i)  Sauf disposition contraire d¢ la Convention, les quantités d’une
substance chimique présentes non intentionnetlement dans des
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ii1)

produits et articles sous forme de contaminant a I’état de trace
ne sont pas considérées comme relevant de la présente annexe.

La présente note ne doit pas étre considérée comme constituant
une dérogation spécifique ou dans un but acceptable concernant
la production ou [I'utilisation aux fins du paragraphe 2 de
I’article 3. Les quantités d’une substance chimique présentes
sous forme de constituants d’articles manufacturés ou déja en
circulation avant ou a la date d’entrée en vigueur de I’obligation
pertinente en ce qui concerne cette substance ne sont pas consi-
dérées comme relevant de la présente annexe, pour autant que la
Partie ait notifié le Secrétariat qu’un type particulier d’article est
toujours en circulation dans cette Partie. Le Secrétariat met ces
notifications a la disposition du public.

La présente note ne doit pas étre considérée comme constituant
une dérogation spécifique concernant la production ou
I'utilisation aux fins du paragraphe 2 de I’article 3. Etant donné
que des quantités appréciables de la substance chimique ne sont
pas censées atteindre les étres humains et I’environnement lors
de la production et de I'utilisation d’un intermédiaire en circuit
fermé sur un site déterminé, une Partie qui en notifie le Secréta-
riat peut autoriser la production et I’utilisation, comme intermé-
diaire en circuit fermé sur un site déterminé, de quantités d’une
substance chimique inscrite a la présente annexe chimiquement
transformées lors de la fabrication d’autres substances chimiques
qui, compte tenu des critéres énoncés au paragraphe 1 de
I’annexe D, ne présentent pas les caractéristiques d’un polluant
organique persistant. Cette notification comprend des données
sur la production totale ct 1’utilisation de cette substance chimi-
que ou une estimation plausible de ces données et des informa-
tions sur la nature du processus en circuit ferm¢ sur un site dé-
terminé, y compris la quantité¢ de polluant organique persistant
utilisée comme mati¢re de départ non transformée et présente
non intentionnellement sous forme de contaminant & I’état de
trace dans le produit final. Cette procédure s’applique sauf dis-
position contraire de la présente annexe. Le Secrétariat met ces
notifications a la disposition de la Conférence des Parties et du
public. Cette production ou utilisation n’cst pas considérée
comme unc dérogation spécifique en matiere de production ou
d’utilisation. [l est mis fin a cette production et a cette utilisation
au bout de dix ans, a moins que la Partic considérée n’adresse au
Secrétariat une nouvelle notification, auquel cas lc délai est
prolongé de dix ans, sauf si la Contérence des Parties en décide
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autrement, aprés un examen de la production et de I’utilisation.
La procédure de notification peut étre répétée.

Les Parties les ayant fait enregistrer en ce qui les concerne
conformément a I’article 4 peuvent se prévaloir de toutes les dé-
rogations spécifiques prévues par la présente annexe.
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Deuxiéme partie
DDT (1-1-1-trichloro-2,2bis(4-chlorophényl)éthane)

1. La production et I’utilisation du DDT sont éliminées excepté pour les
Parties qui ont notifié au Secrétariat leur intention de produire et/ou
d’utiliser du DDT. Un registre DDT accessible au public est établi par les
présentes. Le Secrétariat tient le registre DDT.

2. Chaque Partie qui produit et/ou utilise du DDT limite cette produc-
tion et/ou cette utilisation & la lutte contre les vecteurs pathogénes
conformément aux recommandations et lignes directrices de
I’Organisation mondiale de la santé relatives a I'utilisation du DDT et ce,
pour autant que la Partie en question ne dispose pas de solutions de re-
change locales sires, efficaces et abordables.

3. Dans le cas ot une Partie ne figurant pas sur le registre DDT déter-
mine qu’elle a besoin de DDT pour la lutte contre les vecteurs pathogé-
nes, elle le notifie au Secrétariat aussitdt que possible pour étre immé-
diatement inscrite sur le registre DDT. Elle le notifie en méme temps a
I’Organisation mondiale de la santé.

4. Chaque Partie qui utilise du DDT fournit tous les trois ans au Secré-
tariat et a I’Organisation mondiale de la santé des informations sur la
quantité utilisée, les conditions de cette utilisation et son intérét pour la
stratégie prophylactique de cette Partie, sous une forme a décider par la
Conférence des Parties en consultation avec 1’Organisation mondiale de
la santé.

5. Dans l'objectif de réduire ct, & terme, d’éliminer I’utilisation du
DDT, la Conférence des Parties encourage :

a) Toute Partie utilisant du DDT a élaborer ct exécuter un plan
d’action dans le cadre du plan de mise en oeuvre visé a I’article 7. Ce
plan d’action comprend :

i} La mise au point de mécanismes réglementaires et autres pour
faire en sorte que 'utilisation du DDT soit limitée a la lutte contre
les vecteurs pathogénes;

it) L'utilisation de produits, méthodes et stratégies de remplacement
adéquats, y compris des stratégies de gestion des résistances pour
s assurer que ces solutions de remplacement restent ctficaces:

iii) Des mesures pour renforcer les soins de santé et réduire
I’incidence de la maladie.
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b) Les Parties a promouvoir, dans la mesure de leurs moyens, la re-
cherche-développement de substances chimiques et non chimiques, mé-
thodes et stratégies de remplacement siires pour les Parties utilisant du
DDT, en rapport avec la situation de ces pays et ayant pour but de réduire
le fardeau que représente la maladie pour les hommes et I’économie. Les
facteurs a privilégier pour I’étude des solutions de remplacement ou des
combinaisons de solutions de remplacement comprennent les risques pour
la santé humaine et les incidences sur I’environnement de ces solutions
de remplacement. Les solutions de remplacement du DDT viables doivent
présenter moins de risques pour la santé humaine et I’environnement,
convenir & la lutte contre la maladie compte tenu de la situation de cha-
que Partie, et étre étayées par des données de surveillance.

6. A partir de sa premiére réunion, et au moins tous les trois ans par la
suite, la Conférence des Parties évalue, en consultation avec
I’Organisation mondiale de ia santé, si le DDT reste nécessaire pour la
lutte contre les vecteurs pathogénes, sur la base des informations scienti-
fiques, techniques, environnementales et économiques disponibles, no-
tamment :

a) La production et I’utilisation du DDT et les conditions énoncées
au paragraphe 2;

b) La disponibilité, la pertinence et I’application des solutions de
remplacement du DDT;

c) Les progres faits dans le renforcement de la capacité des pays a
recourir a ces solutions de remplacement en toute sécurité.

7. Une Partie peut a tout moment se retirer du registre DDT, moyennant
notification écrite au Secrétariat. Ce retrait prend effet a la date indiquée
dans la notification.
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Annexe C
Production non intentionnelle

Partie I : Polluants organiques persistants soumis aux obligations
énoncées 2 I’article 5

La présente annexe s’applique aux polluants organiques persistants
suivants, lorsqu’ils sont produits et rejetés involontairement par des sour-
ces anthropiques :

Substance chimique

Polychlorodibenzo-p-dioxines et dibenzofuranes (PCDD/PCDF)
Hexachlorobenzéne (HCB) (No de CAS : 118-74-1)
Polychlorobiphényles (PCB)

Partie II : Catégories de sources

Les polychlorodibenzo-p-dioxines et dibenzofuranes, I’hexa-
chlorobenzene et les polychlorobiphényles sont produits et rejetés invo-
lontairement lors de procédés thermiques faisant intervenir des matiéres
organiques et du chlore, du fait d’une combustion incompléte ou de réac-
tions chimiques. Les catégories suivantes de sources industrielles ont un
potentiel relativement élevé de production et de rejet de ces substances
dans I’environnement :

a) Les incinérateurs de déchets, y compris les co-incinérateurs de
déchets municipaux, dangereux ou médicaux, ou de boues d’épuration;

b) Le brilage de déchets dangereux dans des fours en ciment;

¢) La production de pate utilisant le chlore élémentaire, ou des
substances chimiques générant du chlore élémentaire, pour le blanchi-
ment;

d) Les procédés thermiques suivants dans I’industrie meétallurgi-
que :

i) Production secondaire de cuivre;
i) Installations de frittage dc I’industrie métallurgique:
ii1) Production secondaire d’aluminium;

iv) Production secondaire de zinc.
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Partie III : Catégories de sources

Les polychlorodibenzo-p-dioxines et dibenzofuranes, [I’hexa-
chlorobenzéne et les polychlorobiphényles peuvent également étre pro-
duits et rejetés involontairement par les catégories de sources suivantes,
notamment :

a) La combustion a ciel ouvert de déchets, y compris dans les dé-
charges;

b) Les procédés thermiques de I’industrie métallurgique autres que
ceux mentionnés dans la partie II;

¢) Les sources de combustion résidentielles;

d) La combustion de combustibles fossiles dans les chaudiéres de
centrales et les chaudiéres industrielles;

e) Les installations de brilage de bois et de combustibles issus de la
biomasse;

f) Les procédés spécifiques de production de substances chimiques
entrainant des rejets de polluants organiques persistants produits invo-
lontairement, notamment la production de chlorophénols et de chloranile;

g) Les fours crématoires;

h) Les véhicules 4 moteur, notamment ceux utilisant de 1’essence au
plomb:;

i) La destruction de carcasses d’animaux;

j) La teinture des textiles ou du cuir (au chloranile) et la finition
(extraction alcaline);

k) Les instdllations de broyage des épaves de véhicules;
1) Le chauffage lent de cables en cuivre;

m) Les raffineries d’huiles usées.

Partie 1V : Définitions

1. Aux fins de la présente anncxe ;

a) « Polychlorobiphényles » s’entend des composés aromatiques
dont la structure est telle que les atomes d’hydrogéne de la molécule de
biphényle (deux cycles benzéniques reliés par un seul lien carbone-
carbone) peuvent étre remplacés par un nombre d’atomes de chlore allant
jusqu’a dix;
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b) « Polychiorodibenzo-p-dioxines » et  « polychlorodibenzo-
furanes », s’entend des composés aromatiques tricycliques formés par
deux cycles benzéniques reliés par deux atomes d’oxygene dans le cas
des polychlorodibenzo-p-dioxines et par un atome d’oxygéne et un lien
carbone-carbone dans le cas des polychlorodibenzofuranes, et dont les
atomes d’hydrogene peuvent étre remplacés par un nombre d’atomes de
chlore allant ;jusqu’a huit.

2. Dans la présente annexe, la toxicité des polychlorodibenzo-p-
dioxines et dibenzofuranes est exprimée a [’aide de la notion
d’équivalence toxique, qui définit I’activité toxique relative de type
dioxine de différents congénéres des polychlorodibenzo-p-dioxines et di-
benzofuranes et des polychlorobiphényles coplanaires par rapport au 2, 3,
7, 8-tétrachlorodibenzo-p-dioxine. Les facteurs d’équivalence toxique &
utiliser aux fins de la présente Convention doivent étre conformes aux
normes internationales agréées, a commencer par les facteurs
d’équivalence toxique pour les mammiferes publiés en 1998 par
I’Organisation mondiales pour la santé concernant les polychlorodibenzo-
p-dioxines et dibenzofuranes et les polychlorobiphényles coplanaires. Les
concentrations sont exprimées en équivalence toxique.

Partie V : Directives générales sur les meilleures techniques
disponibles et les meilleures pratiques environnementales

La présente partie contient des directives générales & 1’intention des
Parties sur la prévention ou la réduction des rejets des substances chimi-
ques énumérées a la partie I.

A.  Mesures générales de prévention concernant aussi bien les
meilleures techniques disponibles que les meilleures pratiques
environnementales
II conviendrait de donner la priorit¢ a I’examen des méthodes per-

mettant de prévenir la formation ct le rejet des substances chimiques

énumérées a la partie . Parmi les mesures utiles, on peut citer les sui-
vantes :

a) Utilisation d’une technologie produisant peu de déchets;
b) Utilisation de substances chimiques moins dangercuses:

¢) Promotion de la récupération et du recyclage des déchets, ainsi
que des substances produites et utilisées dans les procédés appliqués:

d) Remplacement des matie¢res de départ qui sont des polluants or-
ganiques persistants ou qui présentent un lien direct avec le rejet de pol-
luants organiques persistants de la source;
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¢) Programmes de bonne gestion et d’entretien préventif;

f) Amélioration des méthodes de gestion des déchets dans le but de
mettre fin 4 leur combustion a ciel ouvert ou sous d’autres formes in-
contrblées, y compris dans les décharges. Lors de I’étude des propositions
de construction de nouvelles installations d’élimination des déchets, il
conviendrait de prendre en compte des solutions de remplacement telles
que les activités visant a réduire au minimum la production de déchets
municipaux et médicaux, y compris la récupération des ressources, la ré-
utilisation, le recyclage, la séparation des déchets et la promotion de pro-
duits générant moins de déchets. A cet égard, les préoccupations de santé
publique devraient étre soigneusement prises en compte;

g) Réduction au minimum de ces substances chimiques comme
contaminants dans les produits;

h) Exclusion du chlore élémentaire ou des substances chimiques
générant du chlore élémentaire pour le blanchiment.

B.  Meilleures techniques disponibles

Le concept de « meilleures techniques disponibles » ne vise pas a
prescrire une technique ou une technologie particuliére; il tient compte
des spécifications techniques de P’installation concernée, de son empla-
cement géographique et des conditions écologiques locales. Les techni-
ques de contrdle qui conviennent pour réduire les rejets des substances
chimiques énumérées a la partie I sont en général les mémes. Pour déter-
miner en quoi consistent les meilleures techniques disponibles, il faudrait,
de fagon générale comme dans les cas particuliers, accorder une attention
particuliére aux facteurs énumérés ci-aprés, en ayant a I’esprit les colits et
avantages probables de la mesure envisagée et les considérations de pré-
caution et de prévention :

a) Considérations générales :

i)  Nature, effets et masse des rejets concernés; les techniques peu-
vent varier en fonction des dimensions de la source;

ii) Date de mise en service des installations nouvelles ou existan-
tes;

iti) Délai nécessaire pour introduire les meilleures techniques dis-
poniblcs;

iv) Nature et consommation des matiéres premiéres utilisées pour
le procédé considéré, et efficacité énergétique de ce procédé;
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v)  Nécessité de prévenir ou de réduire au minimum I’impact glo-
bal des rejets dans Ienvironnement et les risques pour
P’environnement;

vi) Nécessité de prévenir les accidents ou d’en réduire au minimum
les conséquences pour I’environnement;

vii) Nécessité de protéger la santé des travailleurs et d’assurer leur
sécurité sur le lieu de travail;

viii) Procédés, installations ou modes d’exploitation comparables
qui ont €été testés avec succes a une échelle industrielle;

ix) Progrés de la technique et évolution des connaissances scienti-
fiques.

b) Mesures générales de réduction des rejets : Lors de I’examen de
propositions de construction de nouvelles installations ou de modification
substantielle des installations existantes a 1'aide de procédés entrainant
des rejets des substances chimiques énumérées a la présente annexe, il
faudrait examiner en priorité les procédés, techniques ou méthodes de
remplacement qui présentent la méme utilité mais qui évitent la formation
et le rejet de ces substances chimiques. Dans les cas de construction ou
de modification substantielle de telles installations, outre les mesures de
prévention évoquées a la section A de la partie V, on pourrait envisager
les mesures de réduction ci-aprés pour déterminer les meilleures techni-
ques disponibles :

i) Recours a de meilleures méthodes pour le nettoyage des gaz de
combustion, telles que I’oxydation thermique ou catalytique, la pré-
cipitation des poussié¢res ou |’adsorption;

i) Traitement des résidus, des eaux usées, des déchets et des boues
d’égouts par traitement thermique, traitement les rendant inertes ou
procédé chimique les détoxifiant, par exemple;

iii} Moditication des procédés entrainant une réduction ou une éli-
mination des rejets, telle que le recours a des systémes en circuit
fermé;

iv) Modification de la conception des procédés pour améliorer la
combustion et empécher la formation des substances chimiques
énumérées dans la présente annexe, grace au controle de paramétres
tels que la température d’incinération et le temps de séjour.

47



C. Meilleures pratiques environnementales

La Conférence des Parties pourra établir des directives au sujet des
meilleures pratiques environnementales.
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Annexe D
Informations requises et critéres de sélection

1. Une Partie qui soumet une proposition d’inscription d’une substance
chimique aux annexes A, B et/ou C identifie cette substance de la ma-
niére décrite a I’alinéa a) et fournit des informations sur cette substance,
et le cas échéant sur ses produits de transformation, qui ont trait aux crité-
res de sélection énoncés aux alinéas b) ae) :

a) Identité de la substance chimique :

i) Appellations, y compris appellation(s) commerciale(s), nom(s)
de marque(s) et synonymes, numéro de fichier du Service des résu-
més analytiques de chimie (CAS), appellation de I’Union internatio-
nale de chimie pure et appliquée (UICPA); et

ii) Structure, y compris spécification des isoméres, le cas échéant, et
structure de la classe chimique;

b) Persistance :

i) Preuve que la demi-période de vie de la substance chimique dans
I’eau est supérieure a deux mois, ou que dans le sol elle est supé-
rieure A six mois, ou que dans les sédiments elle est supérieure a six
mois; ou

ii) Preuve que la substance est par ailleurs suffisamment persistante
pour en justificr I'examen dans le cadre de la présente Convention;

¢) Biocaccumulation :

i) Preuve que le facteur de bioconcentration ou le facteur de bioac-
cumulation correspondant a la substance chimique dans les espéces
aquatiques est supérieur 4 5 000 ou, en I’absence de données sur ces
facteurs, que le log Koe est supérieur a 3;

il) Preuve que la substance chimique donne d’autres motifs de pré-
occupation, comme une bioaccumulation élevée dans d’autres espe-
ces ou une toxicité ou écotoxicité élevée; ou

i1i) Données provenant de la surveillance des biotes indiquant que le
potenticl de bioaccumulation de la substance est suffisant pour en
justifier I'examen dans le cadre de la présente Convention:
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d) Potentiel de propagation a longue distance dans

[’environnement :

2.

i) Concentrations de la substance chimique relevées en des lieux
éloignés des sources de rejet potentiellement préoccupantes;

ii) Données de surveiilance indiquant qu’une propagation a longue
distance de la substance par I’air, I’eau ou des espéces migratrices,
avec un potentiel de transfert dans un environnement récepteur, peut
s’étre produite; ou

iii) Propriétés de la substance du point de vue de son devenir dans
I’environnement et/ou résultats de modeles démontrant qu’elle peut
étre propagée dans I’environnement sur de longues distances par
I’air, I’eau ou des espéces migratrices, et aboutir a un environnement
récepteur en des lieux éloignés des sources de rejet. Dans le cas
d’une substance dont la propagation atmosphérique est importante, la
demi-période de vie dans I’air devrait étre supérieure a deux jours;

e) Effets nocifs :

i) Preuves d’effets nocifs sur la santé humaine ou I’environnement
justifiant I’examen de la substance dans le cadre de la présente
Convention, ou

i) Données de toxicité ou d’écotoxicité indiquant que la substance
peut étre nocive pour la santé humaine ou ’environnement.

La Partie qui soumet la proposition présente un exposé de ses motifs

de préoccupation, y compris, si possible, une comparaison des données de
toxicité ou d’écotoxicité faisant apparaitre les concentrations détectées de
la substance chimique résultant de sa propagation a longue distance dans
I’environnement, ou prévues du fait de cette propagation, et une bréve
déclaration faisant ressortir la nécessité d’une réglementation mondiale.

3.

La Partie qui soumet la proposition, dans la mesure du possible et

compte tenu de ses moyens, fournit des informations supplémentaires a
I"appui de I’examen de la proposition visé au paragraphe 6 de I’article 8.
Pour élaborer une telle proposition, une Partie peut faire appel aux com-
pétences techniques de n’importe quelle source.
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Annexe E
Informations requises pour le descriptif des risques

Le but de I’examen est d’évaluer si une substance chimique est sus-
ceptible, du fait de sa propagation & longue distance dans
I’environnement, d’avoir des effets nocifs importants sur la santé hu-
maine et/ou I’environnement, justifiant I’adoption de mesures au niveau
mondial. A cette fin, un descriptif des risques qui compléte et évalue les
informations visées a I’annexe D est élaboré; ce descriptif comporte, dans
ta mesure du possible, les types d’informations suivants :

a) Sources, y compris, le cas échéant, des indications sur :

i) La production, y compris la quantité et’le lieu;

ii) Les utilisations;

iit) La dissémination sous forme de rejets, pertes et émissions;

b) Evaluation du danger au(x) seuil(s) de préoccupation, y compris
étude des interactions toxicologiques entre diverses substances chimi-
ques;

c) Devenir dans I’environnement, y compris données et informa-
tions sur les propriétés physiques et chimiques de la substance ainsi que
sa persistance et leurs liens avec sa propagation dans ’environnement,
son transfert dans et entre divers milieux, sa dégradation et sa transfor-
mation en d’autres substances. Une détermination des facteurs de bio-
concentration et de bioaccumulation, sur la base des valeurs mesurées, est
présentée sauf lorsqu’on estime que les données de surveillance répon-
dent a ce besoin;

d) Données de surveillance;

e) Exposition en des points détermines, en particulier du fait de la
propagation a longue distance dans |’environnement, et notamment in-
formations sur la biodisponibilité;

f) Evaluations ou descriptifs nationaux et internationaux des ris-
ques, informations concernant I’étiquetage et classifications de danger,
dans la mesure ou ces informations sont disponibles;

g) Statut de la substance chimique au regard des conventions inter-
nationales.
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Annexe F

Informations se rapportant aux considérations
socioéconomiques

Une évaluation des éventuelles mesures de réglementation de subs-
tances chimiques qu’il est envisagé d’inscrire au titre de la présente
Convention devrait étre entreprise, en tenant compte de toutes les possi-
bilités, y compris la gestion et I’élimination. A cette fin, des informations
pertinentes devraient étre fournies sur les incidences socioéconomiques
des éventuelles mesures de réglementation, pour permettre a la Conf¢-
rence des Parties de prendre une décision. Ces informations devraient te-
nir diment compte des capacités et des situations différentes des Parties,
et devraient inclure I’examen des éléments énumérés dans la liste indica-
tive qui suit :

a) Efficacité et efficience des éventuelles mesures de réglementa-
tion pour répondre aux objectifs de réduction des risques :

i) Faisabilité technique;

it) Coiits, y compris coiits pour I’environnement et la sant¢;
b) Autres solutions (produits et procédés) :

i) Faisabilité technique;

ii) Coluts, y compris colts pour ’environnement et la santé;
iii) Efficacité;

iv) Risque;

v) Disponibilité;

vi) Accessibilité;

¢) Incidences positives et/ou négatives sur la société de
I’application d’éventuelles mesures de réglementation :

i) Santé, y compris santé¢ publique, cnvironnementale et profes-
sionnelle;

ii) Agriculture, y compris aquaculture ct sylviculture;
i11) Biotes (biodiversité):
iv) Aspects ¢conomiques;

v) [Lvolution vers le développement durablc;
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vi) Codts sociaux;

d) Effets des déchets et de I’élimination (en particulier stocks ob-
solétes de pesticides et décontamination de sites contaminés) :

i) Faisabilité technique;

i) Colt;

e) Acces a I'information et éducation du public;
f) Etat des moyens de contrdle et de surveillance;

g) Toute mesure nationale ou régionale de régiementation adoptée,
y compris informations sur les solutions de remplacement et autres in-
formations pertinentes sur la gestion des risques.
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CTOKTOJIBMCKASl KOHBEHLIUS O CTOMKHX
OPTAHHYECKHX 3ATIPAIHUTEJAX

Cmopounet nacmoswei Konsenyuu,

npu3Hagas, uTo CTORKHE OpraHHYeCKUe 3arpa3HUTeNH 06/1a1at0T TOKCHYHBIMHU CBOH-
CTBaMH, MPOABIAIOT YCTOHUHBOCTD K Pa3fiOKEHHIO, XapaKTepH3yoTca OHOAKKYMyAsuuei 1
ABNAIOTCA 00BEKTOM TPAHCTPAHHYHOIO MEPEHOCA MO BO3AYXY, BOAE W MHTPHPYIOIHMH BH-
AaMH, a TaKXe 0CaXAaloTCA Ha 6ONbILIOM PAaCCTOAHHHU OT HCTOYHHKA WX BoIOpOCa, HAKAMJIH-
BajACh B DKOCHCTEMAX CYLIH H BOIHBIX IKOCHCTEMAX,

0€03Ha8aR HATHYHE 00ECNOKOECHHOCTH COCTOSHHEM 340Pp0OBbA 4YCNTOBEKA, 0c0oBGeHHO B
Pa3BHUBAKOIINUXCS CTpaHAX, B CBA3HW C TEM, YTO MECTHOE HACCIICHHUEC NMOABEPXKEHO BO3EHCT-
BHIO CTOHKHX OpraHH4€CKHX 'sarpxzﬂmeneﬁ, B HaCTHOCTH 2TO MPOABIACTCA B ClIyUuae XKeH-
WHH, 2 4HepEe3 HUX NMEPEIAACTCA NOCICAYIOUIHM MOKONICHUAM,

NPU3IHABAA, Y4TO APKTHUECKHUE IKOCHCTEMbI H KOPEHHBIE OOLIMHBI HaX0AaTCca B 0co6ok
OTIaCHOCTH B pe3yasTare GUOYCHNCHHS BO3AeHCTBUS CTOMKHX OpPraHUYECKUX 3arpA3HUTENEH,
a TaK)Ke 4TO 3apaxeHHe HCIOJb3yeMbIX HMH TPaAHUMOHHBIX MHIUEBBIX IPOAYKTOB ABNLETCH
BOMPOCOM OXpaHbl 310pOBbs HaceICHHSA,

0co31tasas HeoOXOqHMOCThL NPUHATHA TNO0aNBHEIX MEP B OTHOUIEHHH CTOHKHX Opra-
HUYECKHX 3arpA3HUTEICH,

npunumas so enumanue pewerue 19/13 C Cosera ynpasasiounx [Iporpamme Opra-
Huzaunu O6benHHeHHbIX Hauuit nmo oxpyxaioweh cpene or 7 pespang 1997 rona o6 nuu-
HUHPOBAHHH MEXAYHApOAHBIX AeHCTBHH MO oXpaHe 3AOPOBbA YETOBEKA M OKpYkKatolreH
Cpelbl, OCYMECTBIAEMBIX HAa OCHOBE MEP, KOTOPbIE MO3BOJIAT COKPATHTL U/MIIH THKBHINPO-
BaTh BHIGPOCH! 1 cOpOCH! CTORKUX OPravuUecKux 3arpa3HuTene,

CCbLIaACH HA OTHOCAUIHECH K ITOMY BOMPOCY MOM0XKEHHA COOTBETCTBY IOLUMX MEXY-
HapOHbIX MPHPOJOOXPAHHbIX KOHBEHUHUH, ocobeHHO PoTTepraMckolt KOHBEHUNH O MpoLe-
Ay pe TIpeaBapUTEAbHOrO 0DOCHOBAHHOIO COTIACHA B OTHOLIEHHH OTAE/bHBIX OMACHBIX XH-
MHYECKHX BEWECTB H NEeCTHIIMAOB B MEXAYHapOAHOM! TOprosite, a Takxke Bazenbckod KoH-
BEHUHH O KOHTPOJIC 32 TPAHCTPAHHYHOH REPEBO3KOH OMACHBIX OTXOAO0B U HX ylaleHHEM,
BKJIIOYAA perHOHaNbHbIE cornalieHus, pazpaboTaHHbIe B paMKaX €€ cTaTeit 11,

CCHINAACH MaKkXce Ha COOTBETCTBYIOILNE NonoXeHus Puo-ne-XKaHeitpckoit aeknapa-
LUH MO OKpyXxawue# cpeae U pa3BuTHio u [ToBecTkH aHg Ha XX Bek,

npuznasas, YTO MepHl NMPEAOCTOPONKHOCTH JI€XKAT B OCHOBE 06ECIIOKOEHHOCTH BCEX
CtopoH u 3akpen:ieHs! B HacToswed KoHBeHUuH,

npusnaeas, uTo Hactosimas KOHBEHUKS 1 ApyrHe MEXAY HapoaHble COrnauleH s B
061aCTH TOProBIH M OKpyXaiolleil cpe/ibl HOCAT B3aUMOIOMOJIHAOILMI XapaKTep,



8HO6b NOOMEEPAHCOAR, YTO TOCY/IapCTBA B COOTBETCTBHH C YcTaBoM OpraHu3aluu
O6beauneHHbIX Hauuit 1 npHHIMTIaMA MEXIYHAPOAHOrO NPaBa HMEIOT CYBEPEHHOE NPaBO
pa3zpabaTniBarh cBoH COOCTBEHHbIE PeCYPChl B COOTBETCTBUH CO CBOCH NMOANUTHKOM, NPOBO-
AMMOI B 061aCTH OKpYXatoue cpeasl ¥ pa3BHTHA, H HECYT OTBETCTBEHHOCTD 3a obecneye-
HHE TOro, YToObI B pe3yabTaTe OCYMECTBASEMbIX B pAMKaX WX IOPHCAHKLHH HITH MOA HX
KOHTPOJIEM MEPONPUATHI He HAHOCHIICK yliepd okpyKarolle# cpeae Apyrux rocyaapcTs
HIIM pafioHOB, HE MOANAAAIOINX O] KX HALHOHANIBHYIO I0PHCAHKLHIO,

npUHUMAR 80 8HUMAHUE YCIOBHA H 0coOble NOTPeOHOCTH pa3BUBAIOILKXCA CTPaH, H
0c00EHHO HAaHMECHEE Pa3BUTHIX U3 HHUX, @ TAKXKE CTPaH C MEPEXOAHOH 3KOHOMHKOH, B 4acT-
HOCTH HEOOXOAMMOCTH PACIIMPEHHS UX HaLlHOHANbHBIX BO3MOXHOCTEH B 00acTH perynu-
POBaHMS XUMHYECKHX BEUIECTB, B TOM YHCNIE TYTEM Nepeadd TEXHONOTHH, NPEeJOCTABIeHUS
GHHAHCOBON M TEXHHYECKOH MOMOIIK M COACHCTBUA COTPYAHHUECTBY Mexay CtopoHamy,

npuruMas 8 noanoi Mepe 8o eiumanue Ilporpammy o obeciieueHnio JCACTBAN 1ns
YCTOHYHBOTO Pa3sBHTHA MajblX OCTPOBHBIX Pa3BHBAIOIMXCA roCcyJapcTB, MPHHATYIO B bap-
6agoce 6 maa 1994 roza,

ommexas COOTBETCTBYIOLIHE BOZMOXHOCTH Pa3BHTHIX H pa3BHBaIOLIUXCS CTPaH, a
TaKkXxe o0mylo, HO pa3nHYHYIO OTBETCTBEHHOCTh rOCYIapCcTB, Kak 3To 3akpemieHo B [Tpuu-
uune 7 Puo-ne-XKane#pckoh neknapanuu no oKpyxaiouieit cpeie H pa3BUTHIO,

npu3Nasas TOT BaXHBIA BKIaJ, KOTOPbIK YaCTHRIH CEKTOP M HENPaBHTENbCTBEHHbIE
OpraHH3auuy MOTYT BHECTH B AeJio ob6ecnedeHHS COKpaleHUs! H/HIH yCTPaHEHHS BLIOpOCOB
K c¢OpocoB CTONKHX OpraHHYeCKHX 3arpa3HUTENIEH,

nooyeprueas BaXHOCTh TOrO, YTOOLI MPOU3BOAMTETH CTOHKHX OPraHU4Y€CKHX 3arps3-
HUTeNed MPUHUMANTK Ha ce0A OTBETCTBEHHOCTDb 32 YMEHbIIEHHE BPEAHBIX MOCIENCTBHH,
NpHYMHAEMEIX HX MPOAYKIHER U [IpeacTaBieHHe NOTPeGHTEIAM, NPaBHTENLCTBAM U obLie-
CTBEHHOCTH HH)OPMALMH OTHOCHTENBLHO BPEAHBIX CBOWCTB TAKMX XHMHUYECKHX BEILECTB,

npusnasas HeoGXORUMOCTb NPUHATHR MEP AN NPEAOTBPAllEHHS BPEAHOrO BO3aEH-
CTBHS CTOMKMX OPraHMvecKUX 3arpsisuTencii Ha BeeX dTanax X 'KH3HEHHOTO LMKIa,

8108b noomsepicoas [puruun 16 Puo-ae-XKaneipckoii neknapaunu no okpyxaio-
1ueit cpele M pa3BHTHIO, KOTOPBIH FACHT, YTO HALMOHAIBHBIE BIACTH JOJKHBI CTPEMUATHCA
COAEeHCTBOBATh HHTEPHANH3ALMH YKONOTHUYECKHX H3ACPXKEK W HCMONB30BAHHIO IKOHOMH YE-
CKHX CPEACTB, MPHHMMAsA BO BHUMaHHE MOAXOA, COrJIACHO KOTOPOMY 3arps3HUTENb JOMKEH,
B MPHHLKMNE, TOKPLIBATh H3EPXKKH, CBA3aHHbIE C 3arpsi3HEHHEM, JOKHBIM 00pa3OM y4UTHI-

Bas 00IeCTREHHbIE HHTEPECHI H HE HApyIllad MEXKAYHAPOAHYTO TOProBIO H HHBCCTUPOBA-
HHE,

noowypan CTOpOHbl., HE pacrionararoumue nporpaMMaMy perynipoBaHHd H OUEHKH
NECTHIHACB K MPOMBIIICHHBIX XHMHYE€CKHX BEIUIECCTB, pa3paﬁaThlBaTb TaKHE NporpaMmei,

hpuzHaeas BaXXHOC 3HAYCHHE pa3pa60ncn H HCTIOJIL30OBAHHUA BKONOrHuYecku Oesonac-
HBEIX aNIbTEPHATHBHBIX MPOLUECCCOB B XUMHYCCKHUX BCIICCTR,

Oyoyuu npeucnoanens meepooi pewumocmy 06ECnednuTh 0XpaHy 340pPOBbS YeNOBeKa
H OKpYXaloIeH Cpelbl OT BPEAHOrO BO3ACHCTBHS CTOHKHUX OPranudyecKuX 3arpsaznurenei,



Hozoeopuruce 0 nudxcecredyouem:

Crates 1
Hean

Y4uTbIBas NPHHUHII IPHHATHS MEP NMPEIOCTOPOXKHOCTH, 3aKperieHHsId 8 [IpuHuHne
15 Puo-ne-XKanelipckoii aexnapanuH no oKpyxarwlieil cpexe U pa3BHTHIO, LE/b HACTOALIEH
KoHBeHIHN 3aK1i049aeTcs B OXPaHEe 310POBbS YET0BEKa M OKpPYXalomieh cpelbl OT CTOHKHX
OpraHHYecKHX 3arps3HHTENIeH.

Crares 2
Onpeaenenus

Jns ueneii HacTosiei KoHBeHIHH:

a) "CTopoHa" 03Ha4aeT roCyAApCTBO UM PETHOHANBHYIO OPradU3aiuid 3KOHO-
MHUYECKOH HHTErpaLHH, KOTOPBIE AaJiH CBOE cornacie OBITh cBA3aHHBIMY 0653aTenbCTBAMH
HacTosieid KoHBeHUHH ¥ 1718 KOTopeIX 3Ta KOHBEHUWA BCTYNUIA B CHITY;

b) "perHoHanbHas OpraHH3allHA IKOHOMHHYECKOH HHTErpauuu” o3HAYaeT OpraHu-
3alHI0, CO3aHHYIO CYBEPEHHBIMH roCy/lapcTBAMH KaKoro-nubo perHoHa, KOTOpOil ee rocy-
AApCTBAMHU-LICHAMH NOPYYEHO 3aHUMAThCA BONPOCAMH, perynupyeMbiMu Hactosuei Kou-
BEHUUEH, ¥ KOTOpasA AOMKHbIM 06pa3oM yNOJHOMOYEHA B COOTBETCTBHH CO CBOMMH BHYT-
PEHHHMH BPOLEAYPaMH II0ANKCATh, paTHOUIUPOBATE, MPHHSTh HIH OROOPUTEH HACTOSLIY O
KOHBEHUHUIO HIIM MTPHCOCAMHHTLCA K Hell;

c) "CTOpOHBI, NPACYTCTBYIOUIME H YHACTBYIOUIHE B FOJOCOBAHUH" 03HAYAIOT
CTopoHEI, IPHCYTCTBYIOUINE U ronocylolye "3a" WM "npoTHs”.

Crarba 3
Mepsbi no cOKpameHHIo UIH YCTPaAHEHWI0 BLIGPOCOB B pesysibraTe
npeAH2MePEHHOro NPOHIBOACTEA H HCROJIL3OBAHH S

1. Kaxaan Cropona:

a) 3anpeact W/ UK MPpUHHMAacET NPaBoOBLIC H AAMHHHCTPATHBHBIE MEDHI, HeoOXx0-
JHMBIC Ui NHKBUAANMH,

1) NpPOU3BOJICTBA N UCIIO/B30BAHNUA €10 XUMHUYECKHX BEIIECTB, IEPCYUCIICHHBIX B
NPHJIOKEHNH A, B COOTBETCTBUM € NOJIOKEHNUSIMH DTOTO NPUIOKEHUS, U

Il) CBOCIro HMIIOPTA H JKCMOpTa XHMHUYECCKHX BEIICCTB, NCPCUUCTICHHBIX B IIpU-
JIOKEHHH A, B COOTBETCTBHM € MONOKEHUAMH NYHKTA 2; H

b) Orpasiu4uBaCT CBOEC MPOH3BOACTBO H HCMONL30BAHUC XHMHYCCKHX BCILLIECTB,
ICPECHUCTICHHLIX B MPUNIOKCHUH B, B COOTBETCTBUM C MOJIOKECHHUIMY ITOIO NPHAOKECHURA,

2. Kaxnas CtopoHa npuHuMaeT Mephi s obecnieueHus T0ro, 4Todsi:



a) XHMHYECKOE BELIECTBO, BKNIKOUEHHOE B IIPUNIOXEHHA A uiau B, UMIIOPTHPOBA-
JIOCh TOJIBKO!

i) IUIS EJIH IKOJNIOTHYeCKH O6€30MacHOro ynaneHus, Kak 3T0 YKa3aHo B fTYHK-
Te 1 d) cTaTtbu 6; HIH

i) JUIS HCTIO/Ib3OBAHUSA HIIH UEAH, KOTOPbie CaHKLHOHKPOBaHb! Ang 310t CTopo-
HBI COMTACHO MpHAOKeHUsM A und B;

b) XHMHYECKOE BEWIECTRO, BKIIOYEHHOE B MPHI0XEHHE A, B OTHOLIEHHH JI060ro
IPOH3BOACTBA HIH HCIONb30BAHUSA KOTOPOTO ACHCTBYET KOHKPETHOE MCKIIIOUEHHE, HIIH XH-
MHYECKOEe BEIIECTBO, BKIIOYEHHOE B MpUJIOXeHHe B, uenb n106oro npou3BoaCTBa HIH KOH-
KPETHOTO MCKJIIOUEHHS B OTHOUIEHHH UCNOIb30BAHHUS KOTOPOTO SBJIAETCA NMPHEMIIEMOH, JKe-
MOPTHPOBANIOCH, ¢ YYETOM JTIOOBIX CYLIECTBYIOIIHX COOTBETCTBY IOLLIHX MEX /1y HAPOAHBIX
npouesyp npeaBapuTeNlsHOro 060CHOBAHHOTO COTJIACHA, TOMNBKO!

i) QIS LU IKONOTHYEeCKH 6€30MacHOro yaaneHHs, Kak 3T0 yKa3aHo B MyHK-
Te |1 d) craTbu 6;

i) B CTOpOHY, KOTOpO# pa3pelleHo HCII0Ab30BaTh JaHHOE XHMHYECKOE BEMECTBO
B COOTBETCTBHH C NMPUIOKECHUAMH A unu B; win

iii) B rocyaapctro, He apasomeecs CToponoit Hacroseit Konsenunu, kotopoe
npencTaBHIIO roloBoii ceprudukar skcnoprupyromed Ctoporne. Takoit cep-
THOHKAT ONMpenenseT IPpeAnoNaracMoe HCio1b30BaHHE XUMUYECKOTO BEIECT-
Ba H BKJIIOYAET 3a4BJI€HNE B OTHOIEHHH TAKOTO XHMHUYECKOTr0 BELIECTBA O
TOM, 4TO UMIMOPTHPYIOILEE FOCYAAPCTBO o0A3yeTCs:

a. OXpaHATL 3JOPOBLE YEJIOBEKA H OKPYIKAIOLIYIO CPEy MyTeM NMPHHATHA
HEOOGXOAUMBIX Mep IUIA CBEACHUA K MUHUMYMY HJIM NpeXoTBpalleHus
BbIOpOCOB;

b. co0Mt01aTh MOJOXEHUA NYHKTa | cTaTbU 6; H

c. B COOTBETCTBYIOLIMX CJly4asX BHITIONHATH 110JOXKEHHA NYHKTa 2 4ac-

Td Il npunoxenus B;

Takoit cepTuduKaT TaKKe BKNOYaeT MOOYK COOTBETCTBYIONLY IO BCMIOMOTATENBHY IO A0KY-

MEHTALHIO, HaNlpPHMEP 3aKOHOJATeNbHbIC aKThl, HOPMAaTHBHBIEC JOKYMEHTDI, KK aAMHHUCT-
PaTHBHbIE HIH JUPEKTHBHBIE YKazaHUA. Jkcnoprupyioias CTopoHa HanmpaBlsA€T JTOT Cep-
TH¢HKAT 3a CEKpeTapHar B TCUEHHE WIECTHIECATH JHEH NOC1E €ro NOJYHYEHHS,

c) XMMHYECKOE BEILECTBO, BKJIIOUEHHOE B MPHIOXKEHHE A, B OTHOMIEHHH Ntoboro
NPON3BOACTBA H HCII0Nb30BaHUS KOTOpPOro ans Bcex Ctopon Gosee He AEHCTRYIOT KOHKPET-
Hbl€ HCKITIOYEHH A, HE IKCNOPTHPOBANOCH ef, KpOME Kak [UIs Leled YKoJorHyeckn Hezonac-
HOIO yAaneHHs, Kak 3To yKaszano B nyHkte | d) ctateu 6,



d) AnA uefed 3Toro NyHKTa TEPMUK "rocyaapcTBo, He spnsoieecs CToponoi
nacrosieit KoHpeHIMU" BKIIIOYACT B OTHOUIEHHH KOHKPCTHOIO XHMHYECKOTO BELECTBA ro-
CYAapCTBO MJIM PETHOHAIbHY 0 OPraHH3AIMIO JKOHOMMYECKOH HHTErpaluH, KOTOpbIE He aa-
M CBOEro coriiacks ObiTh CBA3AHHBIME MONOKEHHAMY HacToAUleH KOHBEHLMH B OTHOLIEHHUH
J2HHOTO XMMH4ECKOTO BEIECTBa.

3. Kaxnas Ctopona, obnafarooias OAHOH HIH HECKOJNBKHMH 1porpaMMaMH peryaspo-
BaHNA W OUEHKH B OTHOLICHHH HOBBIX MTECTHUHAOB MK HOBBIX MPOMBILITCHHBIX XUMHUE-
CKHMX BEUIECTB, IPUHHMAET MEPhl PErYARPOBAHKA B LENAX NPEAYIpexACHHA NPOU3BOACTBA U
HCIIOJIb30BAHUSA HOBBIX MECTHUHAOB HIH HOBLIX MPOMBILLIEHHBIX XHMHYECKHX BEILECTB, KO-
TOpBIE, C YUETOM KPHTEPHEB, NepedHClIeHHbIX B NYHKTe | npuaoxenus D, nposBasior xa-
PaKTEPHCTHKH CTOMKHX OpraHHYeCKHX 3arpA3HUTENEH.

4. Kaxaas CropoHa, obnanatoimas oJHONH MK HECKONILKUMH 11POrpaMMaMH PeEryiupo-
BaHHA M OUCHKH B OTHOIIEHHH NECTHIIMAOB HJIH NPOMbIIIIEHHBIX XAMHYECKHX BELIECTB,
TaM, rAe 370 HeoOX0AHMO, TPUHUMAET BO BHHMAHKUE B PAMKAX ITHX [pOrpaMM KPHUTEPUH,
nepeyrCeHHbIe B MMyHKTE 1 MpUNIOXKeHHA D, npu npoBeReHHH OLEHOK B OTHOLWIEHHH NECTH-
¥ 0B HJIH NPOMBIWIEHHBIX XHMHYECKHX BELECTB, HCMOAB3YEMbIX B HACTOALLEE BPEMA.

5. Ecan B Hactoswel KoHBEHLMH HE NPEAyCMOTPEHO HHOE, IYHKTHI | H 2 He npuMe-
HAIOTCH K 00beMaM XMMHUECKHUX BELIECTB, MOANEXALINX HCNOIb3OBAHHIO B HCCIIEA0BARMAX
naGoparoproro mMaciuTtaba, a Takke B Ka4eCTBE 3TANIOHHOTO CTaHapTa.

6. Jhiobas Ctopona, B OTHOWIEHHH KOTOPO#H AeHCTBYET KOHKPETHOE HCKIIOUEHHE B COOT-
BETCTBHH C [IPHIIOKEHHEM A WTH KOHKPETHOE UCK/IIOUEHHE HIIH NpHeMaeMas uelb B COOT-
BETCTBHH C MpUnoxeHHeMm B, npHHHUMaeT COOTBETCTBYIOUIHE MEPBI 414 06ecneyeHus Toro,
4710o0bl M060€ NPOH3IBOACTBO HIH MCITOIB30BAHUE B PAMKAX TAKOTO HCK/IKYEHHS HITH UEIH
OCYLIECTBAAAUCH TaKHM 00pa3oM, KOTOpBIN NpeaynpeXkaaeT UM CBOIUT K MHHUMYMY BO3-
AeHCTBHE HA YenoBeKa H BLIOPOCHI B OKpYXaoouiylo cpeay. B oTHoueHWH BUAOB HCNOMB30-
BaHUA, KOTOPbI€ OXBATHIBAOTCA UCKIIOYEHHEM UM IPHEMIEMON LIENbIO, ¥ CBA3aHBI C Ipe-
HaMepeHHbIM BHIOPOCOM B OKPYXAIOIWYIO CPEedy NMPH YCIOBAAX HOPMaiAbHOrO HCMOAL3OBA-
HHS, Takue BhIOpOChH! O BOZMOXKHOCTH JIODKHO OBITh MHHHMANBHBIM C YHETOM MIOOBIX NpH-
MCHHMBIX HOPM H PYKOBOJALIHX NPHHIIUIOB.

Cratba 4
PeecTp KOHKPETHBIX HCK/II0MEHH I

1. Hactosamum yupexaaerca Peectp ang uenu onpesieneHua CTOPOH, KOTOPHIE HMEOT
KOHKDETHBIE UCKIIO4YEHHA, NepeYHCIeHHbIe B NpUIoKeHHax A uiu B. OH He onpenenser
CTopoHBI, KOTOPbIE HCTIONB3YIOT NOJOXKEHUA NPUNROKEHHH A WIH B, xoTopble MOTYT ocyie-
cTBAAThcA BceMH CTopoHaMu. PeecTp BezeTcs cexpeTapHaToM M OTKPHIT AN 00IECTBEH-
HOCTH.

2. PeecTp BknwUaeT:

a) nepeveHb BUAOB KOHKPETHBIX HCKITIOUEHH K, NEPEUHCIIeHHBIX B TPHIOKCHHU-
ix A u B;

b) nepeyeHb CTOPOH, KOTOPhIE UMEIOT KOHKPETHOE HCKJTIOUEHHE, IEPEUHCICHHOE

B MpHIOXKEHHAX A a4 B, u



c) nepedeHs CPOKOB ACHCTBHS KaXKIOTO 3aPErHCTPHPOBAHHOTO KOHKPETHOIO HC-
KIIOYEHHUS.

3. Jio6oe rocynapcTBo MoxeT, ¢cTaB CTopoHo#l, NyTEM NHCbMEHHOrO yBEAOMJIEHHSA CEK-
peTapHara 3aperuicTpHpoBaTh OAMH WJIH HECKONBKO BHAOB KOHKPETHLIX UCKMIOMEHHI, Nepe-
YHCTEHHBIX B MPUIOXEHHAX A win B.

4. B cnyuae, ecnu Ctoposa He ykasana B peecTpe Oollee paHHIOW AaTy, KIIH €ClH CPOK
JeHcTBUA He OYIET NPOANEH B COOTBETCTBHM C MYHKTOM 7, mobas perucTpauus KOHKPETHBIX
MCKJTIOYEHHI HCTEKAeT Yepes NATh JieT Nocae QaThl BCTYMJIEHHA B CHAY HacTosme# KoHBeH-
UMH B OTHOWIEHHH KOHKPETHOTO XHMH4ECKOTO BellieCcTBa.

5. Ha cBoem nepBom coseuwanun Kondepenuns Cropos npHMET pellCHHE 0 nponecce
nepecMoTpa AaHHbIX, BKIIOYEHHBIX B PeecTp.

6. Ho npoBeneHus 0630pa Tex WK HHBIX NAHHLIX, BKAIOYEHHLIX B PeecTp, cooTBETCT-
Bytoutas CtopoHa npejcTaBaseT CeKpeTapuary noKnaa ¢ 060CHOBaHHEM COXpaHsIoleHcs
HEOOXO0AHMMOCTH B PETHCTPALHH JaHHOFO HCKIOYEHHA. JTOT JOKJIAA HalpasiaseTca CeKpe-
TapuaroM BceM CtoporaM. OG630p perHcTpalHi NPOBOJHTCS HA OCHOBE BCeH HMelouwe#ics
uHpopmanun. 3atem KondepeHuns CTOpoH MOXKET BLIHECTH B OTHOWEHHH COOTBETCTBYIO-
meit CTOPOHBI TaKHE PEKOMEHAALINH, KAKHE OHA COYTET HEOOXOAHMBIMH.

7. ITo npocsbe coorBercTBylomedt Ctopornsl Kongepeunns CTOpoH MOXET NPHHATD
PEUIEHHE 0 NPOANEHHH CPOKa NeHCTBHA KOHKPETHONO HCKAIOYEHHA Ha MEPHOA A0 MATH JeT.
[Mpunrman cBoe pemteHne, KondepeHuns CTopoH 10MKHHM 06pa3oM yYHTbIBAET ocobuie
06cToaTenncTBa CTOPOH, ABNAOLUIMXCA Pa3BHBAIOUIHMHUCA cTpaHaMH, H CTOpPOH, ABNSAIOMIMX-
CA CTPaHAMH C NMEPEXOAHOH SKOHOMUKOM.

8. Jlio6as CtopoHa MoxeT B n060H MOMEHT 0T03BaTh H3 PeecTpa BBOANLIEC NaHHBIE B
OTHOUMIEHHH KOHKPETHOTO 10 CTPaHe HCKIIOYEHHA 1yTeM MHChbMEHHOIO YBEAOMMEHHA CeKpe-
Tapuara. JTO MCKIO4EHHE BCTYMAET B CHNY B AaTYy, YKa3aHHYIO B YBEJOMIICHHH.

9. Kak Tonbko He ocTaerca Hu ofHOH CTOPOHBI, 3aperucTPHPOBAHHON B OTHOLICHHH
JAHHOTO BHIA KOHKPETHOIO HCKJIIOYEHAN, HUKAaKad HOBAaA PErHCTPAlHA B OTHOLWICHHH €ro He
MOXET OCYUECTBAATHCA.

Crartpn §
Mephbl 10 cOXpamEeHHI0 HIH JHKBHAANWH BbiGpocos
B pe3yAbLTaTe HEMpPeIHAMEPEHHOTO NPOHIBOACTBA

Kaxnas Cropona, kak MHHHMYM, IPHHHMAET ClEyIOIHE MEPbl, HAaNPaBJIECHHbIE HAa
COKpaILileHHe COBOKYITHBIX BHIOPOCOB H3 aHTPOMOTEHHBIX HCTOYHHUKOB KaXI0T0 H3 XHMHYe-
CKHMX BEUIECTB, MePEYHCACHHDBIX B NpHAoXeHuH C, B LIEASX HX MOCTOAHHON MHHUMU3ALUHH H
TaM, FI€ 2TO OCYieCTBHMO, OKOHYaTeNIbHOIO YCTPAHEHHA:

a) pa3pabaTbIBacT rniaH ACHCTBUH HITH, ECH 3TO HEOOXOAUMO, PErHOHANBHBIH
uan cyOpernoHanbHbI N1aH AefiCTBHHA B TeYeHHE ABYX JIET MOCNE BCTYMIIEHHS B CHIY Ha-
cTosiei KonBeHunu nna 310t CTOpOHBI M BIOCAEACTBHA OCYMIECTBASET €70 B KAYECTBE CO-
CTaBHOM 4acTH NJIaHA OCYUeCTBNEHHUA, YKa3aHHO